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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Application No. 96/2025 (WZ)

Ashwini Sayaji Chavan and ors Applicants
Vs
Collector Sangali and ors Respondents

To,
Hon’ble Registrar, NGT (W Z), Pune,

It is submitted that, the Collector Sangli herewith submitting the factual report
as per the order passed on 28.08.2025. I undertake on behalf of Collector
Sangali that the office will submit the translated annexures in English before
next date. It is requested to place the report before the Hon'ble Tribunal on
08.01.2026.

Thanking you

Yours faithfully,
o7-01-2024
( Ajit Shelar)
R. 6,
Tahsildar Kadegaon, Dist. Sangli
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Application No. 96/2025 (WZ)
Factual Report as per the order dated 28.08.2025

Location- Gat No-1231, Village-Vihapur, Tehsil-Kadegaon, District Sangli

Date of visit- 25/11/2025

Index
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24/01/2020, called upon Satish Pandurang Vetal and
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2 Tahsildar, Kadegaon, notice dated 27/07/2020 was
duly served upon Satish Pandurang Vetal and
Madhuri Santosh Vetal,
Annexure -3
Tahsildar, Kadegaon, order dated. 17/01/2022, passed
3 an order imposing penalties upon Madhuri Santosh
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and Vetal Satish Pandurang Vetal and other five co-

oOWners.

4 Annexure 4
Mutation Entry No. 4414
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5 Tahsildar, Kadegaon, Notice no. dated 04/042022

Annexure —6
6 | Tahsildar, Kadegaon, Re-Enquiry order dated
14/07/2022.

Annexure -7
7 Tahsildar, Kadegaon, vide order dated 08/09/2022,
penalties imposed upon Arvind Maruti Yadav.

Annexure —8
8 Mutation Entry No. 4575

Annexure =9
9 Maharashtra Pollution Control Board has granted

Consent to Operate

Annexure =10
10 Proposal by Tahsildar Kadegaon dated 26/06/2024
was submitted

Annexure =11
11 Communication letter dated 31/12/2025.0 the Sub

- divisional officer Kadegaon by District collector

f office.

In view of the order dated 28.08.2025 passed by the Hon'ble NGT Pune
following is the factual report of R. 3, 4 and 6-

1. Gat No. 1231 of village Vihapur, admeasuring 15 Hectares 58 Ares, has
been included in the District Mining Plan by the District Level Mining
Committee vide letter No. Mal/3/Minerals/RR/1070/2014 dated
10/10/2014. On examination of the original 7/12 extract of the year 1987—
88, it appears that the original owner of the said Gat no. was Anu. Ko,
Mahadu Amale, and the total land area was 15.26 Hectares along with
Pot-Kharaba, land admeasuring 0.32 Hectares, total area of 15.58
Hectares. After his death, Mutation Entry No. 1539, effected on

23/11/2006, records the following legal heirs: Maruti Balku Amale,
2



248

Khashibai Subrao Disale, Vimal Bhimrao Yadav Subsequently, the
above-mentioned heirs sold the entire land by a registered sale deed dated
26/05/2011, vide Document No. 780/2011, and Mutation Entry No. 1901,
effected on 06/06/2012, in favour of the following persons:

(a) Ameer Majjid Patel and Asif Majjid Patel — total area 5.31.00 Ha.

(b) Satish Pandurang Vetal, Madhuri Santosh Vetal. Vasantrao
Jagannath Mohite, Rupali Vasantrao Mohite — total area 8.24.00 Ha.

(c) Ankush Dinkar Jadhav and Pandurang Dinkar Jadhav — total area
2.03.00 Ha.

Thereafter, out of the 2.03.00 Hectares land 0.81.14 Hectares was sold to
Akash Mahadev Jadhav vide Mutation Entry No. 3035, sanctioned on
24/06/2013, and 1.21.72 Hectares was sold to Sagar Ashok Sawant vide
Mutation Entry No. 3036, effcted on 24/06/2013.

Based on the complaint application submitted by the Gram Panchayat
Vihapur dated 24 December 2020, drone survey measurement was
conducted in Survey Group No. 1231 of village Vihapur, Taluka
Kadegaon. In the said drone survey, it was found that 71,742 brass of
mineral had been excavated from Gat no.1231. Accordingly, for the
purpose of initiating penal action after reconciliation of the excavated
quantity, the District Collector's Office, vide Letter No.
Mah/3/Minerals/RR/98/2020 dated 20/01/2020, informed the then
Tahsildar, Kadegaon.

Thereafier, the then Tahsildar, Kadegaon, vide his communication dated
24th January 2020, called upon Satish Pandurang Vetal and Madhuri
Santosh Vetal, residents of Surli, Taluka Karad, District Satara, to submit
the challans showing payment made in respect of Gat No. 1231, situated
at village Vihapur, Taluka Kadegaon. (Annexure-1)

That, Satish Pandurang Vetal and Madhuri Santosh Vetal. submitted
challans showing payment in respect of 4,700 brass out of the total
71,742 brass excavation referred to hereinabove. That, however, as
challans for the remaining 67,042 brass were not submitted, the then
Tahsildar, Kadegaon, proceeded to initiate penal action in accordance
with law. That, accordingly, a notices dated 27th July 2020 were duly
served upon Satish Pandurang Vetal and Madhuri Santosh Vetal,
residents of Surli, Taluka Karad, District Satara, imposing penalty

3
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amounting to Rs.50,61,68,100- (Rupees Fifty Crore Sixty-One Lakh
Sixty-Eight Thousand One Hundred only), plus District Mineral
Foundation (DMF) contribution amounting to Rs. 26,81,680/- (Rupees
Twenty-Six Lakh Eighty-One Thousand Six Hundred Eighty only).That
the said notices were issued due to failure on the part of the said persons
to produce valid challans for the balance excavated quantity. (Annexure-
2)

. That, it appears that, vide registered Sale Deed No. 590/2021 dated 20th

March 2021, Madhuri Santosh Vetal, Rupali Santosh Mohite, Vasant
Jagannath Mobhite, and Satish Pandurang Vetal sold portions of land out
of the total holding admeasuring 8 Hectares 06 Ares 71 Sq. Meters,
from Gat no. 1231 owned by Satish Vetal, Madhuru Vetal, Vasantrao
Mobhite and Rupali Mohite as under:

a) 2 Hectares 00 are in favour of Ananda Shankar More
b) 1 Hectare 00 are in favour of Arvind Maruti Yadav and

¢) 1 Hectare 00 are in favour of Indrajeet Salunkhe.

That, the corresponding Mutation Entry No. 4237 in respect of the

aforesaid transactions was duly effected on 24th April 2021,

Then after Tahsildar, Kadegaon, by his Order No. Gaun-
Khanij/Kavi/45/2022 dated 17th January 2022, passed an order
imposing penalties upon Madhuri Santosh and Vetal Satish Pandurang
Vetal and other above five co-owners, in respect of excavation of 59,395
brass. In view of the said order, the following amounts were levied
ownership Charges amounting to 344,84,32,250/- (Rupees Forty-Four
Crore Eighty-Four Lakh Thirty-Two Thousand Two Hundred Fifty only),
and District Mineral Foundation (DMF) contribution amounting to
%23,75,800/- (Rupees Twenty-Three Lakh Seventy-Five Thousand Eight

Hundred only). (Annexure-3)

That, in respect of the aforesaid penalty amounts, Mutation Entry No.
4414, effected on 07th March 2022, records the entry of a minor mineral
charge/encumbrance on Gat No. 1231 in the names of Madhuri Santosh
Vetal, Satish Pandurang Vetal, and five others, reflecting the said dues.
(Annexure-4)

7. That, thereafter, Sagar Ashok Sawant ( rest of the co- owner of Gat no.

1231) sold land admeasuring | Hectare 19 Ares 22 Sq. Meters, out of Gat

4
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No. 1231, to Nitin Ganpat Tavar, vide registered Sale Deed No. 200 dated
0Odth February 2022. That, the corresponding Mutation Entry No, 4405 in
respect of the aforesaid transaction was placed for approval; however, the
said mutation entry was rejected on 11th March 2022 by the then Circle
Officer, on the ground that a minor mineral charge/encumbrance was
already recorded under “other rights” against the said land.

8. That, thereafter, Satish Pandurang Vetal and Madhuri Santosh Vetal,
preferred an appeal on 04th March 2022 before the then Sub-Divisional
* Officer, Kadegaon, challenging the penalty order bearing No. Gaun-
Khanij/Kavi/45/2022 dated 17" January 2022, passed by the then
Tahsildar, Kadegaon. In the appeal, the then Sub-Divisional Officer,
Kadegaon, passed an order on 26.05.2022 thereby directing as the appeal
is partly allowed, subject to the judgment in Special Civil Suit No.
94/2022 decided by the Senior Civil Judge, Vita. As mentioned in the
order, the Tahsildar, Kadegaon shall, within two months from the date of
the order, consider all documents and legal aspects and pass a reasoned

and just order.

9. That, meanwhile, pursuant to the order dated 11" April 2022 passed by
the then Deputy Superintendent of Land Records, Kadegaon, the said
land bearing Gat No. 1231 was sub-divided into the following sub-Gat
numbers, namely 1231/1, 123172, 1231/3, 1231/4, 1231/5, 1231/6.
1231/7, 1231/8, 1231/9, and 1231/10. That, in accordance with the letter
dated 29th April 2022 issued by the Tahsildar, Kadegaon, the said sub-
divisions were duly recorded in the revenue records. and the
corresponding Mutation Entry No, 4441 was sanctioned on 10th May
2022,

10. That, thereafter, re-measurement of Gat No. 1231, situated at village
Vihapur, Taluka Kadegaon, was carried out once again by using an ETS
machine on dated 30/05/2022. Excavated material quantity from sub

divisions was shown as under,
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Excavated brass as per

Sr. | Name of land possession [ Subdivis ETS measurement
no. holder ion no. dated. 30/05/2022

1 Ameer Majjid Patel 1231/1 2488.266

2 | Sagar Ashok Sawant& | 123172 104719.177

Akash Mahadev Jadhav |

3 Rupali Vasantrao Mohite 123173 1861.944

4 Satish Pandurand Vetal 1213/4 7353.588

5 Madhuri Santosh Vetal 1231/5 7189.068

6 Arvind Maruti Yadav 1231/6 26531.140

/4 Ananda Shankar More 1231/7 0

8 | Vasantrao Jagannath Mohite | 1231/8 0

9 Asif Majjid Patel | 1231/9 0

10 | Indrajit Dattatray Salunkhe | 1231/10 0

Total 150143.183

I1.That, thereafter, re-measurement of Gat No. 1231, situated at village
Vihapur, Taluka Kadegaon, was carried out once again by using an ETS
machine on dated 30/05/2022. That, based on the excavation detected
during the said ETS measurement, the then Tahsildar, Kadegaon, vide
Notice No. Gaun-Khanij/Kavi/380/2022 dated 04"  April 2022,
determined that a total of 1, 41,732 brass of minor mineral had been
excavated. That, accordingly, a notice was issued for the said excavation,
levying ownership Charges amounting to 65,44,07,500/- (Rupees Sixty-
Five Crore Forty-Four Lakh Seven Thousand Five Hundred only), and
District Mineral Foundation (DMF) contribution amounting to
341,99.400/- (Rupees Forty-One Lakh Ninety-Nine Thousand Four
Hundred only). That, the aforesaid penalty notice was served upon the

following persons:

I) Satish Pandurang Vetal, 2) Madhuri Santosh Vetal, 3) Ameer Majjid
Patel, 4) Vasantrao Jagannath Mohite, 5) Sagar Ashok Sawant, 6) Akash
Mahadev Jadhav, (Annexure-5)

12.That, in pursuance of the re-enquiry order dated 26th May 2022 passed by
the then Sub-Divisional Officer, Kadegaon, the then Tahsildar,

Kadegaon, conducted a fresh enquiry and passed orders bearing Re-

6
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Enquiry Order No. Fe.Chau.Kramank/01/2022 dated 14th July 2022 and
Order No. Gaun-Khanij/Kavi'706/2022 dated 08th September 2022.
(Annexure-6) That, as per the findings recorded in the said orders, it was
concluded that, in respect of excavation carried out in Gat No. 1231
situated at village Vihapur, Taluka Kadegaon, Arvind Maruti Yadav was

responsible for excavation as under;

In Gat No. 1231/2, excavation of 1,02,969.77 brass. after
' deducting 1,750 brass royalty already paid by Sagar Ashok Sawant and
Akash Mahadev Jadhav; and in Survey No. 1231/6, excavation 'of
26,531.140 brass, pertaining to his own holding. That, thus, it was held
that Arvind Maruti Yadav had carried out a total excavation of
1,29,500.317 brass, as recorded in the findings of the said orders. That,
accordingly, then Tahsildar, Kadegaon, vide order dated 08th September
2022, imposed penalty upon Arvind Maruti Yadav the following
amounts: Ownership Charges amounting to %1,21,08,35.350/- (Rupees
One Hundred Twenty-One Crore Eight Lakh Thirty-Five Thousand Three
Hundred Fifty only), and District Mineral Foundation (DMF)
contribution amounting to 277,00,760/- (Rupees Seventy-Seven Lakh
Seven Hundred Sixty only), in respect of the aforesaid excavation of
1,29,500.317 brass (Annexure-7). That, as the aforesaid penalty amounts
were not deposited with the Government, a charge/encumbrance under
“other rights” was recorded on Survey No. 1231/6, vide Mutation Entry
No. 4575, which was effected on 22nd January 2023. (Annexure-8)

13.That, thereafier, it appears that, vide registered Sale Deed No. 1508/2022
dated 12th August 2022, and the corresponding Mutation Entry No. 4509,
which was effected on 12th September 2022, Madhuri Santosh Vetal sold
the entire land admeasuring 1 Hectare 01 Are 68 Sq. Meters, forming part
of Gat. 1231/5, in favour of Satish Pandurang Vetal,

14.That, again vide Order No. Mah/3/Minerals/Lease/SR/113/2022 dated
30" November 2022 issued by the Office of the District Collector.
Sangli, a mining lease was granted in favour of Satish Pandurang Vetal
and Madhuri Satish Vetal in respect of land admeasuring 2 Hectares 00
Ares, situated in Gat no. 1231/4 and 1231/5 of village Vihapur, Taluka
Kadegaon, subject to and governed by the environmental clearance dated
07" April 2017 granted by the District Level Environment Authority, and
valid only for the period of validity of the environmental clearance (EC).

7
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That, as the validity period of the said environmental clearance expired
on 06th April 2024, the aforesaid mining lease has consequently expired
and stands terminated, That, in respect of the said mining lease, it is
further appears that, vide registered Lease Deed No.52/2023 dated 06"
January 2023, and the corresponding Mutation Entry No. 4569, which
was effected on 04" March 2023, the lessor, namely Satish Pandurang
Vetal, executed a registered lease deed in favour of the Government

authorities in accordance with law.

15.That, the applicant, Satish Pandurang Vetal, in view of the expiry of the
mining lease, submitted an application dated 28" March 2024 seeking
renewal of the mining lease. That, however, as the environmental
clearance appraisal in respect of the said mining lease has not yet been
approved by the State Environment Committee, the Environmental
Clearance required for renewal remains pending. That, consequently, the
renewal of the mining lease has not been granted, and as a result, the said
mining lease has remained closed and non-operational from 06" April
2024 till date.

16.That, in respect of Gat No. 1231/7, it appears that, vide registered Gift
Deed No. 84/2023 dated 12" January 2023, and the corresponding
Mutation Entry No. 4574, which was effected on 08™ February 2023,
Ananda Shankar More transferred his land admeasuring 2 Hectares 00
Ares in favour of Archana Ananda More by way of a gratuitous gift deed.
That, thereafter, in the same Survey No. 1231/7, vide registered Sale
Deed No. 2511/2024 dated 23rd October 2024, and the corresponding
Mutation Entry No. 4885, which was effected on 26th November 2024,
Archana Ananda More sold land admeasuring 0.85 Hectares to Nikhil
Sharanappa Madnalli. That, subsequently, vide registered Sale Deed No.
947/2025 dated 09th April 2025, and the corresponding Mutation Entry
No. 4954, which was effected on 18th May 2025, Nikhil Sharanappa
Madnalli sold a portion admeasuring 0.40 Hectares out of his 0.85
Hectares holding to Arvind Maruti Yadav.

17.That, thereafier, in respect of Gat No. 1231/8, vide registered Sale Deed
No. 1549/2025 dated 10th June 2025, Vasantrao Jagannath Mohite sold
land admeasuring 1 Hectare 01 Are 67 Sq. Meters in favour of Pawan
Hajari Lal Chawla. However, the corresponding Mutation Entry No. 4992
was rejected on 08th July 2025 on the ground of discrepancy in the area.
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That, thereafter, on the same date, vide registered Sale Deed No.
155172025 dated 10th June 2025, and the corresponding Mutation Entry
No. 4994, which was effected on 08th July 2025, Vasantrao Jagannath
Mohite sold 0.40 Hectares out of his total holding admeasuring 1 Hectare
01 Are 67 Sq. Meters in Gat No. 1231/8 in favour of Jitendra Shivnarayan
Korku.

18.That, in respect of Gat No. 1231/3, vide registered Sale Deed No.
1550/2025 dated 10th June 2025, and the corresponding Mutation Entry
No. 4993, which was effected on 08th July 2025, Rupali Vasantrao
Mobhite sold her entire land admeasuring 1 Hectare 01 Are 68 Sq. Meters,
in the following manner: 0.40 hectares in favour of Arvind Maruti Yadav:

and 0.61 hectares 68 8q. Meters in favour of Jitendra Shivnarayan Korku.

19.That, in respect of Gat No. 1231/1, pursuant to the sub-division
(Aakarphod) statement issued by the Deputy Superintendent of Land
Records, and in accordance with Mutation Entry No. 5046, which was
effected on 29th August 2025, the land held by Ameer Majjid Patel was
sub-divided. That, the total land holding of Ameer Majjid Patel
comprised cultivable land admeasuring 2.60.29 Hectares and Pot-Kharab
land admeasuring 0.16 Hectares, aggregating to a total area of 2.76.29
Hectares. That, upon such sub-division, the following sub-Gat numbers
was created in the name of Ameer Majjid Patel, namely: Gat No.
1231/1/1 — cultivable land admeasuring 1.30.00 Hectares with Pot-
Kharab land admeasuring 0.08 Hectares; and Survey No. 1231/1/2 —
cultivable land admeasuring 1.30.29 Hectares with Pot-Kharab land

admeasuring 0.08 Hectares.

20.That, in respect of Gat No. 1231/2, pursuant to the sub-division
(Aakarphod) statement issued by the Deputy Superintendent of Land
Records, and in accordance with Mutation Entry No. 5047, which was
effected on 29th August 2025, the land jointly held by Akash Mahadev
Jadhav and Sagar Ashok Sawant was sub-divided. That, the total land
holding comprised cultivable land admeasuring 1,98,70 Hectares, with no
Pot-Kharab land, aggregating to a total area of 1.98.70 Hectares.That,
upon such sub-division, the following Gat numbers were created, namely:
Gat No, 1231/2/1, in the name of Sagar Ashok Sawant, admeasuring
1.17.70 Hectares of cultivable land with nil Pot-Kharab land; and Gat No.
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1231/2/2, in the name of Akash Mahadev Jadhav, admeasuring 0.81,00
Hectares of cultivable land with nil Pot-Kharab land.

21.That, pursuant to the order dated 28th October 2025 passed by the
Hon’ble National Green Tribunal, Western Zone Bench, Pune, in L.A.
No. 814/2025 (O.A. No. 96/2023), the Office of the District Collector
issued a communication bearing Letter No.
Mah/3/Minerals/RR/1653/2025 dated 21st November 2025, directing the
Sub-Divisional Officer, Kadegaon, and the Tahsildar, Kadegaon, to
conduct a site visit and submit a factual report along with a panchanama
regarding the present status of mining activities in Gat No. 1231, situated
at village Vihapur, Taluka Kadegaon That, in compliance with the
aforesaid directions, the Sub-Divisional Officer, Kadegaon, and the
Tahsildar, Kadegaon, conducted a joint site inspection on 25th November
2025, and thereafter submitted a factual inspection report along with a
panchanama, wherein it was specifically reported that no mining activity
was found to be in operation within the mining lease areas of Gat Nos.
1231/4 and 1231/5, as well as in the remaining sub-divisions of Gat No.
1231.

22.That, further, pursuant to the order of the Deputy Superintendent of Land
Records, Kadegaon, the sub-division of the said land was recorded and
approved vide Mutation Entry No. 4441, which was sanctioned on 10th
May 2022. That, accordingly, Gat No. 1231 was sub-divided into a total
of ten (10) Gat numbers, namely Gat Nos. 1231/1 to 1231/10. That,
thereafter, the District Level Mining Committee, vide its communication
bearing Letter No. Mah/3/Minerals/Kha.A/SR/04/2023 dated 03rd July
2023, considered the following Gat numbers and areas, namely: Gat No.
1231/1 admeasuring 2 Hectares 60 ares; Gat No. 1231/8 admeasuring |
Hectare 01 are 67 Sq. Meters; and Gat No. 1231/10 admeasuring |
Hectare 00 are, Total area of 4 Hectares 61.67 Ares has been included in
the District Mining Plan for extraction of minor minerals, namely stone
and murum. That, pursuant to the said approval, the Tahsildar Office,
Kadegaon, granted temporary permits as under: In Gat No. 1231/1, a
temporary permit for 500 brass for the period from 28th July 2025 to 11th
August 2025; In Survey No. 1231/8, a temporary permit for 500 brass for
the period from 11th July 2025 to 25th July 2025; and In Gat No. 1231/7,
a temporary permit for 500 brass for the period from 01st July 2024 to

10
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12th July 2024. That, the validity period of all the aforesaid temporary
permits expired upon completion of their respective terms, and as on date,

no temporary permit is operational in Gat No, 1231.

23.That, in respect of adjacent Gat No. 1229, the Maharashtra Pollution
Control Board (MPCB) has granted Consent to Operate under the Orange
Category, vide Order No. ORANGE/S.S.I/ (064) dated 27th April 2023,
in favour of M/s. AK Suppliers, which is valid up to 30th April 2027.
That, in respect of Gat No. 1231, the Maharashtra Pollution Control
Board has granted Renewal of Consent to Operate with Expansion under
the Orange Category, vide Order No. ORANGE/S.S.1/(064) dated 24th
April 2024, in favour of M/s, Atharv Stone Crusher, which is valid up to
30th April 2028. That, in respect of adjacent Gat No. 1221, the
Maharashtra Pollution Control Board has granted Renewal of Consent to
Operate, vide Order No. ORANGE/S.S.1/(064)/Rev.ORANGE/LS/(161)
dated 24th July 2025, in favour of M/s. SM Suppliers, which is valid up
to 28th February 2035. That, in respect of all the aforesaid Gat numbers,
Non-Agricultural (N.A.) permissions have been granted by the Office of
the Assistant Director, Town Planning Department, Sangli, as per
applicable rules. That, further, in respect of adjacent Gat No. 1232/2,
admeasuring 1 Hectare 00 Are. a mining lease has been granted by the
Office of the District Collector, Sangli, vide Order No.
Mah/3/Minerals/Lease/SR/123/2024 dated 15th March 2024, in favour of
Namdev Limbaji Devkate, resident of Vihapur, Taluka Kadegaon, for the
period from 15th March 2024 to 14th March 2028 That, the minor
minerals extracted from the said adjacent Gat No. 1232/2 are being
utilized for the above-mentioned stone crusher units. That, further, an
area admeasuring 1 Hectare 95 Ares from Gat No. 1232 has been
approved by the Mining Plan Committee, vide Order No.
Khanikarm/Sankalan-2/SR-4/2021 dated 30th July 2021, for mining

operations. (Annexure-9).

_24.That, in respect of Gat No. 1231, the penalty amount of 21,21,08,35,350/-
(Rupees One Hundred Twenty-One Crore Eight Lakh Thirty-Five
Thousand Three Hundred Fifty only) earlier imposed upon Arvind Maruti
Yadav was duly recorded as a charge/encumbrance on the 7/12 extract of
Gat No. 1231/6 owned by Arvind Maruti Yadav. That, upon verification,
it was found that no immovable property belonging to the said Arvind

11
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Maruti Yadav is available within Taluka Kadegaon, proceedings for
recovery of the said dues were initiated under Section 221 of the
Maharashtra Land Revenue Code, 1966, read with the Maharashtra Land
Revenue (Recovery) Rules, 1967. That, accordingly, a proposal dated
26th June 2024 was submitted by Tahsildar Kadegaon to collector office,
Sangli requesting issuance of a Revenue Recovery Certificate (RRC) and
for effecting recovery of the said amount through the office of the District

Collector, Satara, in accordance with law. (Annexure-10),

25. In 2020, unauthorised excavation of 1,29,501 brass of minor minerals
occurred in Survey No. 1231, village Vihapur, when the land was a joint
holding of co-owners and had not yet been subdivided. The then
Tahsildar, Kadegaon (Smt. Shailaja Patil) passed penalty orders on
17/01/2022 against Satish Vetal and Madhuri Vetal. These orders were
challenged in appeal. The Sub-Divisional Officer, Kadegaon, by order
dated 26/05/2022, partly allowed the appeal and directed the Tahsildar to
conduct a fresh enquiry and pass a reasoned order. Pursuant to this, the
Tahsildar passed re-enquiry penalty orders dated 14/07/2022 and
08/09/2022, imposing a penalty of ¥121.08 crore + DMF solely on
Arvind Maruti Yadav, treating him as responsible for the excavation.
However, Arvind Maruti Yadav was not a co-owner in 2020; he became a
co-owner only in March 2021, after purchasing the land. Despite this, the
entire penalty was imposed on him alone, The Sub-Divisional Officer’s
report dated 24/08/2023 pointed out serious legal and factual errors,
including: Applying post- 2021 sub-divisions retrospectively to a 2020
excavation, ignoring the original panchanama, possession, and actual co-
holders at the time of excavation, failing to proceed against the other co-
holders who were jointly liable in the year 2020, It therefore appears that
the penalty proceedings are incomplete, legally unsustainable, and
procedurally defective, and may have caused loss to government revenue,
That, in the present matter the penalty orders dated 14/07/2022 and
08/09/2022 should be taken up for revision under section 257 of the
Maharashtra Land Revenue Code. 1966, followed by a proper re-enquiry
and corrected orders. In view of serious lapses, a proposal for
departmental inquiry against the then Tahsildar, Kadegaon (Smt. Shailaja
Patil) is recommended and it has been communicated to the Sub
divisional officer Kadegaon vide letter dated 31/12/2025, (Annexure-11).

12
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It is submitted that, as stated above, recovery against the excess
mining by concerned defaulters in Gat no. 1231 has been initiated by the

revenue authorities. Hence considering the above mentioned report,

appropriate order may be passed in the present O.A.

Yours faithtully,

|'nll -f_n 3 ’
ool TM‘_‘_@%@ i

Ashok Waman Kakade

District Collector, Sangli

13
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No.MinorMinerals/Kavi/68/20
Tahsil Office, Kadegaon
Date-24/01/2020

To

Mr. Satish Pandurang Vetal and Mrs. Madhuri Santosh Vetal Resident of Vihapur
Subject: Along with a copy of the challans paid regarding mining in Vihapur Gat No. 1231.
Reference: 1. Letter from Hon'ble District Mining Officer, Sangli
No. Mah/3/Mineral/RR/98/19 Dated: 20/01/2020
3. Letter No. MinorMinerals/Kavi/66 from Hon. sub-Divisional Officer, Kadegaon

. In accordance with the above reference matter, is to inform you that when a drone
was used to mapping the amount of excavation of brass in village Vihapur Gat No, 1231, it
was found that 71742 brass was excavated in the said Gat and a report has been submitted

.n this regard after verifying the payment made.

However, in this case, you should submit the copies of the fees paid from the date of approval

of the mining lease till 18/01/2020 to this office by 27/01/2020.

Sel /-xxx
(Dr. Shailaja Patil)

Tahsildar Kadegaon

Copy to: 1. Hon. Additional District Collector, Sangli

. 7. Hon. Sub-Divisianal Officer, Kadegaon
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Read: 1. Maharashtra Minor Mineral Mining {Development and Regulation) Act 1957-Amendment fulas 2073
Dated: 18 July 2013
2. Amendment of Provisions in Section 48 Sub-sections 7 and B (1) (2) of Maharashtra Land Revernus ArL-196F
3. Government Circular on Penalty Action for lllegal Mining and Transportation of Minor Minerals
No. MinerMinerals /10/0316/P.C.269/kh. Dated 14/06/2017
4. Maharashtra Government Gazette Extraordinary Part-48 dated 27 September 7017
3. Maharashtra Government Gazette Extraordinary Part-4B Dated 12/01/2018
6. Circular No. Mah/3/Mineral/RR/1847/19 from Han. Additianal District Collecios, Sangli
Date: 26/12/2019

/. Letter fram District Collector’s Office, Sangli No, Mah/3/Mineral/RR/98/20 dated 20/01/2020

Notice Na.MinorMinirals/Kawi fA16/20

Tahsil Office Kadegaon
Date : 27/07/2020

According to the drone mapping report 71742 brass has been excavated in Group No. 1231
of village Vihapur, and the office has been informed about taking penal action for the extra
excavation than the amount pald as per the above-mentioned read no. 7. However as of
20/01/2020, it is seen that you have paid the amaunt of 4700 brass to the government account. For

the remaining 67042 brass, you are being served a penalty notice as per the above-mentioned read
na. 1 1o 6.

"sr. Transport | Excavated / | Minor Five Times Amount af Ground ' 10 percent
| No. | Place / Transported | Minerals | the amount Rovyalty Remt of the
| Route Brass and Market | of market District
| type Value value of tlineral
| per Minar | Foundation
. Brass Rs, | Minerals (4 x Fund .
L g 5%5) _ ==
L J2 |3 4 5 6 7__ |8 |
1 |Vihapur | 67042 1430 67042 x 1430 | 2,68,16,800/- | 1000/- | 26,81,680
Gat no. 5= I
1231 47,93,50,300 I |

Wh\r should the total amount of Rs. 50,61,68,100/- (Fifty crore sixty-one lakh smw gight thﬂusand
one hundred rupees) not be recovered from the Government Accaunt and the amount of Rs.
26,81,680/- from the District Mineral Foundation Fund Atcount 60355350806 (Bank of Maharashtra)

will not be recovered from you? A written explanation should be submitted here along with
supporting documents within 7 days of receipt of the said notice.

Please note that if your explanation or supporting documents are not received, the said amount
will be recovered as government recovery.
Sd/-xxx
(Dr. Shailaja Patil)

Tahsildar Kadegaon
To,

Mrs. Madhuri Santosh Vetal and Satish Pandurang Vetal, Resident of Vihapur
Copy-
Talathi, Vihapur

Should issue the said notice to the concerned and submit dated receipt.
Copy-1. Hon, Sub-Divisional Officer Kadegaon presented for informa ton
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Read | 1. Maharashtrs Minor Minesal Mining (Development and Regulation) Act 1957-Amendraent Rules 2011
Gated: 18 July 201 3
2. Amanded Provisions m Secvion 48 Sob-seetions 7 and @ CUHEZ) of Msbarashibion Land Pose e fer.t 6
3. Governmamt Circulalr on Penalty Aetian for Mepal Mining and Transpom atinn of Minor 8ire o)
No. MinorMinerals [10/0316/P.C.269/kh. Dated /o607
A Maharashtia Government Gazette Extraordinary Parl 4B datard 27 Seplember 2017
3. Maharashtra Government Gazette Extraordinary Part-48 Dated 12/01/2014
b. Circular No, Mah/3/Mineral/RR/1847/19 from Hoa. Additional District Callector, Sanpll Dats. 261212015
1. Letter from District Collector's Office, Sangh No. Mah/3/Mineral/H0/98/20 dated 20/01/2020
E. this office letrer na, MinorMineral/Kavi/68/20 dated 28/01/20
3. Application of Satlsh Pandurang Vetal and 5 ors i Vitapur dated 17/02f2020
10 notice from this office bearing no. Minerminerals/liav/816/20 datir) 2Tf0 030
11 Reply letter of Satish Pandurang Vetal and 5 other Dated 07/08/2020
12 This office letter No. minorminaral / Kavi/521/20 Dated 21709/ 2020
L3 Letter of Reputy Tréasury officer Kadepaon No_uplaslia/CH/PD12/2000/ 76 Dared B0
14, this affice letter no, Minorbineral /Kavi/08/21 dated 18/02/2021
15. Letter from Han' District Collector Office Sangli No, MAH/3/mirerals/RR/728/21 Dated 11/55/2021
16. this office lemter no. MinorMineral /Kavi/345(i) and 345 (i} 21 dated 18/05/2021
17. this affice letter no. MinarMineral/Kavi/572 [1) and 572(11)21 dated 02/09/2021
15 this office letter no, MinorMineral/Kavif756/21 dated 10/172/2021
19. thig office letter no. MinorMineral/Kavi/757/21 dated 10/12/2021

Order No, MinorMinirals /Kawi/25/22

Tahsil Office, Kadegacn
Date ;17/01/2022

According to the drone mapping report, 71742 brass have been excavated in Gat No
1231 of Vihapur and penal action has been initiated against the excess excavation in excess
of the amaount paid as per the above reference No. 7. However, it is seen that you have paid
the amount of 4700 brass to the government account till 20/01/2020. We have given nortica
as per the above reference No. 10 for the remaining 67042 brass for illegal excavation. You
have submitted to this office as per the above reference No. 11. We had informead the
Deputy-Treasury Officer, Kadegaon as per the above reference MNo. 13 regarding the
verification of the Challan attached with the said disclosure. Regarding that, the above
raference No. 13, Sub-Treasury Officer, Kadegaon informed that since most of the invoices
were paid at Vita, verification could not be done at Kadegaen, and the dates mentioned on
the invoices paid at Kadegaon are not found in the records of the deputy-Treasury. It was
also informed that correspondence has been sent to Deputy-Treasury Officers Vita and
Kadegaon as per above readings no. 16 to 19 and the said invoices have not been verificd
yvet.

In the notice given by this office as per reading no. 10 above, it has been mentioned
that 4700 brass royalty has been deposited. However, when the Challans mentioned in the
disclosure submitted to this office as per reading no. 11 above were checked you have paid
the distorted royalty of 12347 brass. Regarding the remaining Challans paid at the treasury.
considering the letter from Sub-Treasury Officer Kadegaon in reading no. 13 and since the
government recovery is pending, we are issuing the penalty orders is as follow.

In respect of the said challans, you are hereby seweuuith the following penalty
netice as per the above mentioned rlases 1 tn A



[sr. | TEnspc:r

No

11

Excavated

tPlace/ |/

Route Transporte
| d Brass

| and type

= = J
Vihapur | 59,395
Gat no.

1231

. T'he total amo
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Minor
Mineral
5

Market
Value
per

Brass

Rs.

A

1,430

Five Times
the amount
of market
value of
Minor
Minerals (4
x 5*5)

5

59,395 x
1,430x5=
42,46,74,25
0

Amount of Groun | 10
Royalty d Rent | percent of
the
| District
Mineral
Foundano
n Fund
| r
6 17 |8
237,58,000 1,000/ | 23,75,800
/- .

unt of Rs. 44,84,32,250/- (forty-four crore éiéhty-?ﬂur lakh thirty-two

thausand two hundred fifty rupees) in the Government Account and the amount of Rs.
23.75,800/- in the District Mineral Foundation Fund Account - 60355350806 (Bank of
Maharashtra) to be deposited within eight days and challans and receipt to be submitted in
office. If the said amount is not deposited at government account within given time in that
case the amount will be recover as per strict measure as mentioned in Maharashtra revenue
code 1996 that may kindly be noted. Also criminal complaint will be filled against you that

may be noted.

To,

Sd/-xxx
(Dr. Shailaja Patil)
Tahsildar Kadegaon

Mrs. Madhuri Santosh Vetal and Satish Pandurang Vetal, Resident of Vihapur, Kadegaon,

Copy-

Talathi, Vihapur
Should issue the said noftice to the concerned and submit dated receipt.

Copy- Hon, Sub-Divisional Officer Kadegaon presented for information
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Village Form No.6
Register of Mutation Entries (Mutation Table)

Rule 10 of Maharashtra Land Revenue Record of Rights and Registers (Preparation and
Maintenance) Rules, 1871

Village :- Vihapur

Taluka :- Kadegaon

District :- Sangli

Registration No. | Nature of Right Acquired Impacted 5. No. & | Name and Initials of
Sub Part the officer and remark
4414 Mutation Category ; 1231 (Approved) | Copy of order seen.
Unregistered Entry certified.
Entry Type : Order and | Total :-1 [Rameshwar Trimbak
document Jaybhaye)
Date of Mutation: 07/03/2022 Circle Officer:-
Date of Intimation; 07/03/2022 Shalgaon
Officer: Tehsildar Taluka: Kadegaon
Order No. : Kra.Minor District: Sangli

Minerals/Ka Vi./ 45/22

Date of Order: 17/01/2022
Order of Tehsildar, Kadegaon ,
no. Minor Minerals/Ka Vi./
45/22

As per Letter received from
Tehsildar, Kadegaon No. :
Kra.Minor Minerals/Ka Vi./
45/22 Date: 17/01/2022 , Minor
Minerals Charge of Rs
448432250 was createdon Gat
No. 1231 for Madhuri Santosh
Vetal, Satish Pandurang Vetal
and 5 others . Order and letter
of Tehsildar, Kadegaon, no.
Minor Minerals/Ka Vi./ 45/22
Dated 17/01/2022 available in
file,

Date of nofice served on
Interested parties: Mutation
entery outword Dt 07/03/2022

[KANSE SHIVAJI LAXMAN)
Village Revenue Officer,
Vihapur Taluka Kadegaon Dist
Sangli

Dt :07/03/2022

Rs 15 received as fee for this certified copy  Sd/-

Dt 23/12/2025

Code No. 2735001804325000001220253885

Komal Ramesh Kharmate,

Village Revenue Officer

Vihapur Taluka Kadegaon Dist Sangli




269

T
B

w
-

SR 2

' . ' 4

r ey
e i
T S W R R
wrae finarn
Fefae watem wamg
ot daeT -
e W o33 e-3¥ReRR $adm— tahasilkadegaon33¥a@pmail.com

t;{ﬂh

i

vhoi

TATGE T, —\. HErRrS: Moy wfire gwarT (Bram o R ) sffiee aguyu-paren Fram 3093

fse gfiveny

3. TEWTE, WNA TEge sfota-ages  wEn -ve wewaHe 94 (9) () ==E TE
3.7 mmmummmmmﬂmemwﬁm
w.Ef/qo/o9n /0w 0/ T, faw/on /3090

¥. FEWTE W6 VA0S SRR W ¢ 7 e o 'l 300

TR TR TR TS SR Hi- o o f= a3/e9/309¢

&. W1, YT RrewTRrari wTe ariwde gRvaw v, e/ 3/aie/ean /e

f.e2/03/2032
w. . 3w Memftrerd, whrd) oo o= .o/ 3/ smam/ /3039 f&.ou/0%/3037
¢. Tt S PreRTrere), wiTe widardia oS WL aE/ 3 TR A6 e/ 3021 fr.22/09/3037

¢ e smin o, rhror o erdl aan/033 RAe-34/00/3033 =
0. Shrea In Survayors, Waghol, Pune 71T f2.43/93/3033 Froft e g e wTaiETE

f.ou/03/3037 Tl AT
a8, e EtE o o iRy T ave /73 R ow/o 3 073 -
93, +ft wrefter T daTes T WA A T . I TS fon T P 2. 3¢/03/3032 WU

T

| A
r wTE /R0
e AT e AR A WA gt 2R wvi FOEt Shree In Surveyors
et Ferop Al ST HE W THR $EE ST we 95 SEare ST SO Swiae e,
ENAUT WS WEEET WY FHEEITTE Wi EEE T o W HOR SEE T
wieh #E it w0 Savaw TS Hesd %, § AR Shree In Surveyors. Wagholi, Pune T

i v 2iere B, TITTET e . to JHIC SMTOR Wi Ry AU e A 193 it @RS
SRTESTS WEIAE S T EIS WO ST e STEea Wt {e SR W

fesim-oxg /o /3237

FEaTeTE S arEe! L TAR ATOnH wreftenyset o et et -

[ AFATE AR T B
| T Rlox :
r E] FPEET]

3 EWIve

¥ Twusy

“ 1748

£ EIEI T

b ol  R¥Re3R

I FEATETER GRS G 2¥ 163 WIE T SrEA WIe SEea weiae A8, Teete
eFratErEIRE WY T2 A U Wl 3 ST HTH ST IO REIEET 133 HIN TS S W3y
. e mreraTeEer Sk . et ey R featn. e/en/3e33 TR wEaTt qol
e amE A 3%%0 TESEl HTE UIEE SN NRUT SERAT $33Ye BTH SeET ATt e
FROTR 3aeT T Fe wremTE THRT R R MHE T we e W e, S @it Setear



T =L s
i vgraTEe muﬂamwﬁm.mwwﬂ erfier STt 6 U & ST @ieiiewEt e
e ot e S, p
ERE THerare | Seaed / | T e G 9 | Royalty @ e e | ™
- |fgEm || R o G R e S B S qe | {EH 3l
e - e | gmm | TEEE TEEE (Y T
arE | e Wi [ X Wt ) &
WERK | HE T i
4 wT
fndY
=
" X
L2
1
q -
C 3 3 ¥ Ly % W 2 <
T | TEETETE =E ER%%e ako E%R%0 x Tole x Y% yoas/ fooo/- ¥i29gon
ERTEL L, o=
ERT¥IRUeOl

Tyt TEOT TR —AlY¥oushes/ (! TR T
i) T TRERR WA ° T T

F1E) TETEE T E N
—wuwaur-{qﬂma‘mmmmmﬂjwﬁ

Torn foremr T Wi Frfl wri—aw S T Frr—T I e TU 4 I oL o TNTAMT THFT T

mﬂﬂﬂqﬂ?mﬁﬂqﬁmuﬁ!ﬂﬁmWWﬂﬁiWTW.

STaEn Wmmﬂ?mq FreT ST WRTS TERY FTEEE age
fdr gt =% W,

. 2 A

HIET . :
YA W, Fafaniia ATETE], e AT At el Hiaad Het.

7 IO
=i




271

Tahsil Office, Kadegaon
Minor Mineral, Collection
Read : 1. Maharashtra Minor Mineral Mining (Development and Regulation) Act 1957-Amendment Rules 2013

Dated: 18 July 2013
2. Amendment of Provisions in Section 48 sub-sections 7 and B (1) {2) of Maharashtrz Land Revanus Act [ 966
3. Gavernmant Circular on Penalty Action for lllegal Mining and Transportation of Minor Minerals
No. MinorMinerals /10/0316/P.C.265/kh, Dated 14/06/2017
4. Maharashtra Government Gazette Extraordinary Part-48 dated 27 September 2017
5, Maharashtra Government Gazette Extraordinary Part-4B Dated 12/01/2018
& Circular Na. Mah/3/Mineral/RR/372/22 dated 02/03/2022 Issued by Hon, Additional District Collector, Sangl
7. Letter from District Collector's Office, Sangli No. Mah/3/Mineral/AR/8/21 dated 07/01/2022
8. Letter from District Collector's Office, Sangli No. Mah/3/Mineral/RR/166/21 dated 28/01/2022
9 Order issued by this office No. MinorMineral/Kavi/117/22 dated 28/01/2022
10. Repart received in this office on 04/03/2022 form Shree. In surveyors Wagheli, Pune dated 13/02/2622
11, Letter of this office Minariineral/Kavi/248/22 dated 07/03/2022
12 Discloture submitted by Mr. Satish Pandurang Vetal and Mrs. Madhurl Santosh Vetal itfat Surll, Tal Karad,

Dist. Satara. Dated 29/03/2022

Notice

No.MinorMinirals/Kavif380/22 Date ; 04/04/2022

As per reference no 7 above, Shree In Surveyors have been appointed to conduct ETS

mapping of Kadegaon Taluka as per reference no. 8 regarding the submission of ETS mapping repon
accordingly it is necessary to conduct ETS mapping of Gat's included in the mining lan and approved
mining lease in Kadegaon Taluka, as per reference no. 9 Shree in Surveyors Wagholi, Pune Have been
ordered for the same. Accordingly as per reference no. 10 the ETS mapping report of the Village
Vihapur Gat no. 1231 has been received to this office and as per the report as reference no 11 above

you have given following letter.

| Report No. Brass y
| 1 1108
L 2 - 38123
| 3 ) 64347 -
a4 14435 -

) 5 2489

6 21234 -

[ _ Total 141732

As per Received report we inform that total 1,41,732 brass excavation was dong. Form this
office except for 12347 brass paid in respect of 71742 Brass the remaining 29300 Brass have beer
processed as per the order of this office no. Minor Minerals /Kavi/45/22 dated 17/01/2022. Howeve!
for 69990 Brass you were informed to submit the details of challan other than 12347 Brass to be
submitted in this office. If not presented within the given time then punitive action will be taker
against you. The excavation done more than the paid challans hence remaining difference amount
to be paid within 07 days form receipt of this letter.

For the said letter as referred in reference 12 Mr. Satish Pandurang Vetal and Mrs. Madhur
cantosh Vetal R/at Surli Tal. Karqad, Dist. Satara had submitted their disclosure. The said disclosure

was denied and remaining persons did not file any disclosure.
The caid natire chall he sarved an vou AS ner ahnua givan rafaranca 1t~ & ir 3 andar =
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(57 [Excavati | Minor Excavated | Minor | Five Times
No | on Place | MineralTy |/ Minera | the
and Gat | pe Transport | ls amount of
No. ed Brass Market | market
I and type | Value | value of
per Minor
l Brass Minerals |
' Rs. (4 5*5_]___ I
WA 4 s |6 i
1| Vihapur | Rock 69990 1750 | 69990 x
Gat no. | 1750x5 =
1231 | 51241250
0/-

Amount
of Royalty

7 8
41994000
/-

Groun 10
d Rent = percent
InfthE'
District
| Mineral
Foundati
| on Fund

g |9
1000/ | 4199400/

Why should the total amount of Rs. 65,44,07,500/- (Sixty-five crore Forty-four lakh Seven thousand
Five hundred rupees) and the Government Account and the amount of Rs. 41,99,400/- from the
District Mineral Foundation Fund Account 60355350806 (Bank of Maharashtra) will not be recovered
from you? A written explanation should be submitted here along with supporting evidential
documents within 7 days of receipt of the said notice. If your explanation or evidential documents

are not submitted then the said amount will be recovered as a government recovery from you that
may kindly be noted.

To

CIRGRE N S

Mr. Satish Pandurang Vetal
Madhuri Santosh Vetal

Mr, Amir Majid Patel

Mr. Vasantrao Jagannath Mohite
Mr Sagar Ashok Sawant
Mr. Akash Mahadev Jadhav

All resident of Vihapur, Tal. Kadegaon.

Copy-

Talathi, Vihapur

Issue the said notice to the concerned and submit dated receipt.

Sd/-xxx

(Dr, Shailaja Patil)
Tahsildar Kadegaon
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In the court of Dr.Shailaja Patil, Tehsildar and Taluka Executive Magistrate, Kadegaon

Hearing No. /01/2022
Dt 14.07.2022

1. Satish Pandurang Vetal

2. Madhuri Santosh Vetal

Appellants / Applicants

v/s

1. Circle Officer, Shalgaon

2. Talathi, Vihapur

3. Vasantrao Jagannath Mohite Residing at Belavade Bk. Tal Karad,Dist Satara

4. SagarAshok Sawant Res at Gajanan Hsg Soc, Saidapur, Tal Karad, Dist Satara

5. Aravind Maruti Yadav,Res at Merwewadi, Tal Karad, Dist Satara

6 . Akash Mahadev Jadhav, Res at Saidapur Tal Karad, Dist Satara

7. Amir Maijjid Patel, Res at Wagheri Tal Karad, Dist Satara

8. Asif Majjid Patel, Res at Wagheri Tal Karad, Dist Satara

9. Rupali Vasantrao Mohite Res at Belawade Butta, Majjid Patel, Res at Wagheri Tal Karad, Dist
Satara

10. Ananda ShankarMore, Res at Shivajl Nagar Tal Kadegaon Dist Sangli
11. Indrajit Dattatray Salunkhe, Res at Nevari, Tal Kadegaon Dist Sangli
(All Respondents)
Re-enquiry Order as per Provision 247 of Maharashtra Land Revenue Act 1966

1. Hon. Deputy Regional Offcer , Kadegaon has partially upheld appeal within the ambit of the
verdict (Spe. Di. Mu. No. 94/2022 ) given by Hon, Civil Court Senior Division, Vita, and has director
this office to conduct revised enquiry in respect of No. Gau. Kha./Appeal 48 / 2022 and to pass just
and equitable order.

The points for re-enquiry are as under:-
a. Who are the joint holders of Gat No. 1231

k. How many mines were in operaticn on the date of drone survey and
the level of excavation of each mine

. How much excavation each owner of the said Gat no. 1231 has done

d. How much royalty amount has each owner of the said Gat no. 1231
deposited in Government Treasury

e. How much brass royalty amount due from each owner of the said Gat
no. 1231 is in arrears
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f. How much remaining amount of brass royalty amount due from each
owner of the said Gat no. 1231 is liable for penalty

g. According to fleld survey of Gat no. 1231 total excavation is
71742 brass. The account of the said 71742 brass has to be settled.
Total brass minus brass for which royalty has been paid egual to
remaining minor mineral brass

h. To decide the penalty amount in respect of excavation according
to field survey of Gat no. 1231 without revenue loss to the state
and to pass just and egquitable order,

2. Accordingly, notices were issued to both the parties to the said
matter and they were given adeguate opportunity to submit their
written statement and arguments.

3. Appellants submitted the following points in their written statement and
arguments:-

a. Appellant No. 1 := Shri Satish Vetal, Res at Vihapur, Tal
Kadegaon, Dist. Sangli explains that Gat No 1231 was one Gat on
2/5/22. The area of the Gat was 15 Ha 26 R Pot Kharab 0.32. This Gat
was divided on 2/5/22 and Satish Vetal is now the owner of 1231/4
with area of 1 Ha 1.68 and 1 ha 1.68. According to survey by M/s
Shre in Surveyors, Wagholi Pune on 27/5/22 done as per corder of Hon.
Tehsildar, Kadegaon, Satish Vetal has done 7353.588  brass
excavation. He has paid royalty to the Government for 7353.588 brass
excavation. The account therefore is complete and the said notice be
withdrawn and charge on his land be released.

b. Appellant No.Z:- Smt Madhuri Vetal, Res at Vihapur, Tal Kadegacn,
Dist. Sangli explains that Gat No 1231 was one Gat on 2/5/22. The
area of the Gat was 15 Ha 26 R Pot Kharab 0.32, This Gat was divided
on 2/5/22 and Satish Vetal is now the owner of 1231/5. According to
survey by M/s Shre in Surveyors, Wagholi Pune on 27/5/22 done as per
order of Hon. Tehsildar, Kadegaon, Satish Vetal has done T7189.086E
brass excavation. She has paid royalty to the Government for
7189.068 brass excavation. The account therefore is complete and the
said notice be withdrawn and charge on his land be released.

c. Appellants No. 1 and 2 have reiterated their statements arguing
that appellants have not done any illegal excavation and said that
the charge created for recovery of penalty on Gat No. 1231/4 and
1231/5 be released and order be passed to remove the same from
revenue records.

4, Say of Respondent No. l:- Panchanama of survey done by Shree In
Surveyors iz enclosed and contains particulars of survey and
excavation. Submitted for further action.

5. Say of Respondent No.3 and %:-In response to our notice dated
01/06/2022, applicant Shri Vaasantrac Jagannath Mohite submits on
behalf of Sou Rupali Vasantrao Mohite, Mouje Wihapur, Taluka
Kadegaon, Sangli, that prior to 2/5/2022 property at Gat No. 1231
was ©of 15/26 Are with Rs 20 11.18 paise tax. This Gat was
partitioned on 2/5/2022 and now 1.Vaasantrao Jagannath Mohite holds
Gat 1231/8 area 1 ha 1.67 Are and 2. Sou Rupali Vasantrac Jagannath
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Mchite holds Gat No.1231/3 area 1 ha 1.67 Are.Prior to the partition
Vaasantrao Jagannath Mohite and Scu Rupali Vasantrao Mohite had a
stone guarry in this Gat. As per the revised survey done by Shree In
Surveyors, Wagheoli, Pune under order of Tehsildar, Kadegaon,ETS of
Sou Rupalli Vasantrao Mchite has been assessed at 1861.244 as on
30/5/22. Accordingly; Shri Vasantrao Mohite has paid royalty as
under:—

SrNo Gat No. Challan No. Date Amount Brass
1 MH 0D0895379820192M 26.12.2019 | 200000.00 500
2 MHO0995383620192M 26.12.2019 | 200000.00 500
3 1231 MH01231747520192M 20.02.2020 | 200035.00 500
4 MH01231710420192M 20.02.2020 | 200035.00 500
Total BOOO70 2000

As this royaity has been paid the account is complete. Therefore this notice be cancelled and the
charge created on our 7/12 be released.

6. Say of Respondent No.3 and 9:- The two of us are husband and wife
and we had jointly purchassd land at Gat No. 1231 atr Mouje Wihapur.
The entire royalty for 2000 brass has been paid in the name of Shri
Vasantrac Mohite. The said Gat was partitioned on 07/04/2022 after
which excavation of 1861.944 brass is noted in the part of my wife
and no excavation is noted in the part owned by Vasantrao Mchite. We
have paid royalty for the entire excavation.

7. Say of Respondent HNo, 4:- The respondent has stated earlier that
the said order is not acceptable to him and therefore it is not
necessary for him to file a say again.

B. Say of Respondent No. 5:-

a. Respondent No.5 has filed a notorised affidavit on Rs 100 stamp
paper and stated as follows:

I had taken on lease from Aamir Majjid, part area out of total area
of 15-26 Are pot kharaba 0.32 Are, total 15.58 Are in Gat No 1231
for my use. I still hold the lease. As I did not have enough money
to buy the said area of land I had taken it on lease and I was
undertaking excavation in it., As I did net know the boundaries of
each owner I was I was undertaking excavaticon anywhere in the said
land as per my wish and was selling the stone and stone metal so
excavated. 1 was excavating stones in Gat No. 1231 and selling them.
There is a contract between myself and Aamir Majjid Patel in respect
of this Gat and, as was unaware of who owns how much area in this
Gat I have excavated in different places. After the partiticon of the
said Gat into sub parts, a fresh E.T.S. was done. I came to know
after the said survey that due to my ignorance about where and how
much land of the said Gat is owned by Sagar Ahok Sawant and Aakash
Mahadev Sawant, I had done excavation in land owned by them toco. The
penalty for this excavation has been noted on the land owned by
Sagar Ahok Sawant and Aakash Mahadev Sawant. I am prepared to pay
the said penalty and dues levied by the Government in the said land
in the Gat. I have alsc paid in the past such penalty charged to
them but the receipts for those payments are misplaced by me.
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The above statement is true and correct and I am aware that if it is
found to be false I am liable for penalty and sentence under Section
200, 199, 153(2) of the I.P.C.

b. Respondent No. 5 has submitted the agreement dated 29/03/2015
between Arvind Maruti Yasav and RAamir Majjid Patel the content of
which is as under:-

The lessor owns ha 15.26 Are, Pot Kharab 32 Are total ha 15 58 Are
at Gat No 1231, Mouje Wihapur. A part of this land was taken and
still held on lease by the leasee under agreement., It was agreed
that the leasee will buy the said land under a purchase deed when he
has adequate money te buy it. The Ileasee [/ buyer had been
undertaking and still undertakes excavation in the said land since
year 2013. A separate agreement was already signed between the said
seller and buyer but, as the term of the said agreement was over it
was necessary to sign fresh agreement an agreement for excavation is
being signed. The buyer had agreed in this agreement as well as the
earlier agreement that he will be responsible to pay all Government
dues as and when decided by tThe Govermment. The said buyer hasz
undertaken excavation in the said property and it is agreed between
that seller and the buyer that he will pay all Government dues. The
leasee has been and still does excavation in the said Gat number.
The said agreement was signed by the seller and the buyer for mutual
understanding about Government dues if any, pavable by the buyer.

9. Say of Bespondent Mo.6:-

i) Respondent No. 5 Shri Akash Mahadev Jadhav had started excavation
in the s=said land purchased with proper mining permission of the
Government in 2018-19. He has undertaken excavation allowed in the
permission and has paid royalty for the same from time to time. No
other excavation is done at any time.

ii) Respondent No. & Shri Akash Mahadev Jadhav:-

Sr No. Challan No. Date of Challan Brass
challan amount

b MEOOS303652201718M 11/01/2018 | 20,035 50
2 MHO0Z24039642019220M 07/06/2015 | 40, 680 100
3 MHOOS754966201520M 2B/08B/2019 | 40,680 100
4 MHOOSHBESS92201520M 24/12/2018 | 2,00,000 500
L MHO12317922201920M 20/02/2020| 2,00,035 500
& MHOL12318169201920M 20/02/2020 | 2,00,035 500

Respondent no.& Shri Akash Mahadev Jadhav has paid to the Government
royalty amount as above. Shri Akash Mahadev Jadhav has paid royalty
for 1750 brass as stated in the table above. Respondent No. & has
submitted his say so there is nc need to reiterate. The respondent
has stated that the said order is not acceptable or agreeable.

10, Say of respondent no. 7:- Before 2/5/22 Gat 1231 was one
undivided Gat with area 15 ha 26 Are pot kharab 0.32. This Gat was
partitioned on 2/5/22 Gat 1231/1 was created in the name of Aamir
Patel. Area of this Gat is 2 ha 60.29 Are pot kharab 250.16 Are.
According te survey by M/s Shre in Surveyors, Wagholi Pune on
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1231/1 as per order of Hon. Tehsildar,
2488.286 brass excavation is measured on the name of Amir

27/5/22 done at Gat no.
Kadegaon,

Patel.

Amir Patel has

Br Challan no. Date Amount Brass
No.
1 MHO0E404884201617TM 01.12.2016 | 40,1680.00 100.00
s MH0O07404601201516M 18.02.2016 | 80,070.00 200.00
3 MHODBOD90224201516M 15.03,2016 | 80,070.00 200.00
4 MHOO476642120115EM 07.11.2015 | 40,035.00 100.00
5 MHO12318605201920M 20.02.2020 | 2,00,035.00 500.00
6 MHO02774320201920M 17.06.2015 | 2,80,680.00 700.00
T MHO09820060202021M 06.01.2021 | 1,00,680.0G0 500.00
g MH012914505202122M 10.02.2022 | 1,50,680.00 250.00
TOTAL 9724430.00 2550.00
. And from the Gat of Kalyan Raj Desai
Mame : Kalyan Raj Desai
Sr Mo Challan No. Date Amount Brass
1 MHODG6TB4053201920M 27.08,.2019 | 200880 500
2 MHOD6757420201920M 26.092019 200680 500
2 MHEODGGETH1T201920M 24,.09.2019 | 100680 250
4 MHODG6625781201920M 25.09.2019 | 200680 500
5 MHOD6733538201920M 26.09.2019 | 200680 s00
5 MHOD2774320201920M 17.06.2019 | 280680 700
7 MHO11075046201819M 25.01.201% | 80880 500
B MHO09820060202021M 06.01.2019 | 200680 700
TOTAL 1465440 3650

The royalty has been paid to the Government as above. The account is
therefore settled. The notice may please be withdrawn and charge be
released.

Cenclusion

1. In this matter appellant had filed an appeal with Hon Deputy
Regional Officer, Kadegaon against penalty order of this office ne.
Gaun Khanij/KaaVee/45/22 dt 17/01/2022 as he was not satisfied with
the said order. The penalty order mentioned excavation of 71742
brass as informed to this office by Hon District Mining Officer,
Sangli vide letter ma ha - 3 / khanij / RR / 98/2020 dr 20/01/2020.
Accordingly penalty was levied on royalty amount payable for 59395
brass (excluding 12347 brass for which royalty was paid inte the
Government treasury. Considering that the land is jointly held and
taking into account the crusher there , order was issued to Satish
Pandurang Vetal, Madhuri Satish Vetal and 5 others.

2. As per letter from Additiocnal Collector Sangli, no. ma ha

/3/xhanij/RR/B/2021

dt 07/01/2022, Shree In Surveyors were appointed for ETS survey of
Kadegaon and they were informed by Additional Collector Sangli, vide
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letter no. ma ha /3/khanij/RR/166/2021dt 28/01/2022 to hold ETS
Survey and submit report. As it was necessary to hold ETS Survey of
all Gat in mining plan and Gat for which mining lease was
sanctioned, the necessary order was issued. In this context a report
from Shree In Surveyors, Wagholi, Dist Pune dt 13/02/2022 in respect
of those Gat in the Gat No.1231 which are included in the mining
plan has been received by this office on 04/03/202Z. There are
six(6) reports, the particulars of which are as follows:-

Report no. Brass
1 1104

2 38123

3 54347

4 14435

5 2485

€ 21234

Total 141732

It is informed that excavation of 141732 brass has been done in the
said Gat as on today.

This office has completed action as per order order no. Goun Khanij/kaa vi/ 45/22dt 17/01/2022 in
respect of 71742 brass excavation in the said Gat of which 12347 brass is excluded as royalty is paid
and the remaining 59395. In respect of royalty payment for 69990 brass, excluding 12347 brass for
which payment is made, 1 Shri Satish Pandurang Vetal 2 Madhuri Santosh Vetal 3 Aamir Majid Patel
4, Shri Vasantrao Jagannath Mohite 5. Shri Sagar Ashak Sawant 6. Shri Akash Mahadev Jadhav were
advised to complete the payment and submit to this office the challan partitulars within 7 days.

The persons concerned were not satisfied with this order no. Goun Khanij/kaa vi/ 45/22dt
17/01/2022 and made appeal to Hon. Deputy Regional Officer. The appeal contains reference to the
141732 brass excavation in the said Gat. As the Gat is jointly held, it was not possible to state how

much excavation was done by which holder. However, the said Gar 1231 at Mouje Winapur
was partiticned on 07/04/2022 the reference te which appears in the order
of Hon Deputy Regionmal Officer as well as applicants and respondents. This
office had requested the office of deputy supsrintendent land records vide
letter no. Goun Rhanij/kaa vee/ 541/2022 dt 2G/06/2022 to all facts and to
advise whether all the sub part owners had agreed to this survey of each
sub part and also provide a report confirming that the survey of sub parts
was appropriate and in order., The office of Deputy Superintendent, Land
Records in their letter ne. bhumapan/ka wi/ 2022/Ja kra.560 dt 20/06/22 has
glven a report that survey of sub parts of Gat 1231, Wihapur, Tal Kadegaon
Dist Sangli was done on the basis of application submitted by applicant
Enanda Shankar More with proper challan., This office had =dvised the
applicant and all sub part owners to be present in this office on
07/04/2022. The applicant as well as all sub part owners were present on
that day and have signed / put thumb impression on the measurements book
and maps. Photo coples of all documents in thls respect were certiflied as
true copies and report sent for observations. Thus it is clear from the
measurement book and maps that the survey of sub parts has been done with
the consent of applicant and all joint ownears.
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3. After the survey of sub parts the following sub parts of Gat no. 1231
are obpserved:

8r No. Hame of the holder Sub part number
1 Aamir Maiid Fatel 123171
2 Sagar Ashok Sawant 123172
Akash Mahadsy Jadhav
3 Rupali Vasantrac Mchite 123173
4 Satish Pandurang Veral 123174
5 Madhuri Santosh Vetal 1231/5
& Arzswind Maruti Yadavw 1231/6
7] Ananda Shankar More 123177
B Vasantrao Jagannath 1231/8
Mohiite
9 Asif Majiid Patel 123179
10 Indrajit Dattatraya 1231/10
Salunkne

The sub parts as above asre cbsesrved and individual 7/12 are issusd.

4. In accordance with the order of Hon. Dy Begignal Cfficer, Kadegagn No.
Gou Kha/ Appeal 48/ 2022 in respect of re-enguiry of survey of sub parts of
Gat Ne. 123]1, it was necessary to condugt fresh survey of the said Gat to
determine who has done how much excavation., Thus Shree In Surveyors Pune
have been appointed vide letter from Hon. Additiconal District Collegctor
Sapgli , no: Ma Ha/3/Khanij/ R®RR/ 872021 dt O07/01/2022. Thereupon the
surveyors Shree In Surveyors Pune were advised vide letter. no. Goun
Khaniij/Ka Vi/ 478/ 2022 dt 27/05/2022 to conduct ETS of survey of the saild
Gat. Accordingly, Shree In BSurveyors have submitted to this office the
report and maps. Circle Officer Shilgacn was present at the time of survey
and done the panchnama. Report of Shree In Surveyors Pune dt 30/05/2022
and report of Circle Officer Shalgachn no. Outword Register Ne. 12322 4t
30/05/2022 and panchanama conrtalins particulars 'of excavation in the =said
Gat as followa:

8r HMo. Hama of the holder Sub part nusmbar Excavation
(Brasa)
1 Bamir Maijid Patel 1231/1 2488.266
P Sagar Ashok Sawant 1231/2 104719.177
Akash Mahadevy Jadhav
3 Rupali Vasantrao Mcohite 1231/3 1861.944
4 Satlish Pandurang Vetal 1231/4 7353.588
5 Madhtiri Zantosh Vetal 1231/5 F165.068
& Aravind Marutl Yadav 1231/86 2E531.140
7 Ananda Shankar More 123177 o
8 Vasantrao Jagannath Mchite 1231/8 o
3 Asif Majjid Patel 1231/9 0
10 Indrajit Dattatreaya 1231/10 c
Salunkhe
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§. Particulars about payments made to this cffice by the concernsad persons

till the last day of ETS survay,

that is,

till 30/05/2022 and the challans

for these payments as well as brass on which royalty is not paid are as
fellows:

Br

Hame of the
holdar

Sub part
number

Excavation
(Braas)

Royalty
paid
for
brass

not
paid

royalty
for

Excavation
details as

per
applicants
/
respondents
in the case

(]

Aamir
Fatel

Majid

1231/1

24B8.266

2550

- 61
[excess
payment
made on 61
brass)

According
D
applicant
royalty for
2550 brass
has been
paid to
this pffice
and
applicant
Kalyan Raj
Desai has
paid
royalty for
3650 brass.
Thus
royalty for
6200 brass
ia pald for
land of
applicant

Sagar Ashok
Sawant

Ekash
Mahadew

Jadhavw

123172

104719.177

1750

102969.177

ARkash
Mahadev
Jadhav
paid
royalty faor
1750 brass.
Respondent
no. 5 has
gdmitted Lo
axcavation
in the said
Gat

has

Rupali
Vasantrao
Mohite

1231/3

1861 .944

1861.244

Respondent

no. 3 and 8
are husband
and wife
and they
bought land
jointly in
Gat 1231.
Boyalty for
enctire 2000

brass has
been paid
in the
name af

Vasantrao
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Mohite.
This Gat
wWas
partitioned
on
07/04/2022
theraeby
showing
excavatlon
of 1861.944
brass in
the land of
my wife and
no
axcavation
is smeen in
part owned
by
Vasantrac
Mohite.
Their say
is they
have paid
royalty for
entire
excavation

Satish
Pandurang
Vetal

123174

7353.588

13265

5811 .412

Additional
royalty for
9911.412
brass has
been paid

Hadhuri
Santosh
Vetal

1231/5

7189.068

2824

2634.932

Additional
royalty
paid for
2634.832 is

paid

Aravind
Maruti Yadav

1231/%

26531.140

26531.140

As Shri
Arvindg
Maruti
Jadhav has
admitted
that he has
done
axcavatlon
in the part
ownad by
Sagar Ashok
Sawant and
Akash
Mahadevw
Jadhav,
royalty of
102968, 177
excluding
1750 brass
paid for by
Rkash
Mahadevw
Jadhav
remaining
102569.177
brass plus
£6553L.140




292

brass =
129500. 337
bBrass is

unpald

Ananda
Shankar More

123177

a

Vasantrao
Jagannath
Mohite

1231/8

2000

Respondant
no. 3 and 9
are husband
and wife
and they
bought land
jointiy iIn
Gat 1231.
Poyalty for
entire 2000
brass has
besn paid
in the
rname of
Vasantrao
Mohite.
This Gat
wWas

partiri oned
on
01/04/2022
thersby
showing
excavation
of 1861.5%44
bBrass in
the land of
my wife and
no
excavation
is seen in
part ownad
by
Vasantrao
Mohite,
Their say
is they
have paid
royalty for
entire
e¥cavation

Asit  Majiic

Patel

1231/9

0

il

Indrajit
Dattatreya
Salunkhe

1231410

@
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6. The report about excavation in Gat 1231 at Mouje Wihapur s as above. In view of ETS Survey
report,Panchanams of Circle Officer, Shalgaon, challans for payments made to this office and the say
submitted by applicants and appellants, the following recovery in respect of the said excavation is felt
AECEssary:

Sr
No.

Mame of the holder

Sub
No.

Part

Brass
excavation

Payment

made to this

office
brass

for

Unpaid
amount
brass

Remark

s

Aamir Majjid Patel

12311

2488.266

2550

0

Sagar Ashok Sawant
Akash Mahadev
ladhav

12312

1750

Sagar Ashok
Sawant and
Akash Mahadev
Jadhav have paid
royalty for 1750
brass, As
respondent no, 5
has admitted to
excavation,
penalty for the
remaining brass
be recovered
from him

Rupali Vasantrao

Mohite

1221/3

1861.244

2000

Respondent 3
and 9 are
husband and
wife who jointly
bought land in
Gat 1231, Entire
royalty for 2000
brass is paid in
the name of
Vasantrao
Mohite.however,
as the Gat was
partitioned on
07/04/2022
excavation of
1861.944 is seen
in my land. As
Vatantrao
Mohite has said
that fio
excavation i5
done in the |and
owned by him
royalty Is seen
paid for the land
of Rupali
Yasantrao
Mohite.

Satish
Watal

Pandurang

1231/a

7353.588

13265

Madhuri Santosh

Vetal1231/5

1231/5

T189.068

9824

0

Aravind
Yaday

Maruti

1231/6

26531.140

129500317

Aravind
Maruti Yadav
has admitted
that he has done

Shri
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the excavation
observed in the
land of Sagar
Ashok  Sawant
and Akash
Mahadey

Jadhav, royalty
for  excavation
brass excluding
what & paid for
by Shrl Akash
Mazhadev Jadhav
(1750 brass) le.

102969.177
+26531.140 =
129500317 s
pending
payment,
7 Ananda Shankar | 1231/7 0 0 ¥]
More
B Vasantrao lagannath | 1231/8 o ] 0
ladhav
9 Aasif Maljid Patel 1231/9 0 0 1]
10 Indrajit  Dattatreya | 1231/10 0 o 0
| Salunkhe

Action above Is 1o be completed.
Gist of Decision
Gist of Decision

In consideration of the decision on appeal S5pe.Di.Mu.Na.94/2022 by Hon.Civil Court Senior Division, decision
of Hon Dy Regional Officer, Kadegaon, In respect of appeal no. Goukha/Appeal 48/ 2022 dt 26/05/2022 , Sub
Part survey of Dy Superintendent of Land Records, report of Shree In Surveyors Pune and Panchanama report
of Circle Officer, Shalgaon Ja.Ra.N0o.123/22 dt 30/05/2022 points raised in re enquiry are upheld and order of
this office no. GouKhanij/KaVif45/22 dt 17/01/2022 is being partially modified.

2. Separate order is being issued in respect of penal action for unpald brass as stated in the order
3. If this decislon s not acceptable appeal to the higher court can be filed within 60 days.
4. All concerned may be intimated about this decision.

5. Thiz decision is avallable on intérnet site www. eajcourigov.in

True Copy sd
For {Dr Shailaja Patil)
Tehsildar, Kadegaon Tehsildar Kadegaon
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Gavernment of Maharashtra
Revenue Department
Tehsil Office Kadegaon
Minor Minerals Branch

Tel No. 02347-243122 email: tehsilkadegaon 2347 @gmail.com

Read: 1. Maharashtra Mining and Minerals (Development & Regulation Act 1957 = Amended Rules 2013 Dt 18
July 2013

2. Provisions of Maharashtra Land Revenue Act 1966 , Section 48 sub section 7 and 8{1) (2)

3. Government circular gou kha ni/10/0316/ pra kra 268 / kha dt 14/06/2017 in respect of penal action on
illegal mining and transport of minor minerals

4, Maharashtra Government Gazette extraordinary, Part 4 B dt 27/09/2017

5. Maharashtra Government Gazette extraordinary, Part 4 B dt 12/01/2018

6. Hon Additional District Collector Sangli letter no. Ma Ha /3/khanl)f RR/ 372/22 dt 02/03/2022

7. Hon Additional District Collector Sangli letter no. Ma Ha /3/khanl}f RR/ 8/2021 dt 07/01/2022

8. Hon Additional District Collector Sangli letter no. Ma Ha /3/khanij/ RR/ 166/2021 dt 28/01/2022

9. Order of this office no. Gaun Khanijfkaa vee [ 117/2022 dt 28/01/2022

10 Report of Shree In Surveyors, Wagholi Pune dt 13/02/2022 received by this office on 04/03/2/ /022

11 Letter from this office no. Gaun Khanij/kaa vee / 248/22 dt 07/03/2022

12 Explanation from Satish Pandurang Vetal and Sou Madhuri Santosh Vetal, res Surli, Tal Karad, Dist Satara dt
25/03/2022

13 Penalty notice fram this office no. Gaun Khanlj/kaa vee f 3-0/22 dt 04/04/2022

14, decision of Hon Dy Divisional Officer, Kadegaon, in respect of appeal no. Goukha/Appeal 48/ 2022 dt
26/05/2022

15. Decision of Tehsildar, Kadegaon no, Gou Kha / Phe Chau / 01/2022 Dt 14/07/2022

Order
No. Gaun. Khanij /KaaVee/ 706/22 dt.08/09/2022

According to report of Shree In Surveyors, Wagholi Pune dt 30/05/2022 and Panchanama
report of Circle Officer, Shalgaon Ja.Ra.No.123/22 dt 30/05/2022, total excavation of 150143.183 brass has
taken place. And according to provisions and orders In read No. 1 to 14, and subject to order is read No. 15 and
as per mention in Read no. 15 that separate order is being issued, it is observed that Shri Aravind Maruti Yadav
, Res Bherwewadi, Tal Karad, Dist Satara has done additional excavation of 129501 brass.

A notice to pay penalty is hereby issued on you as per read no. 1to 6 above:

s | Place of Category | Brass Market | SumequaltoS | Amount | Lease | 10 per cent
no. | excavation | of minor | Excavated/ | value of | times the of royalty | rent for District
and Gatno. | mineral | transported | minor market value col Minerals
mineral | 4X5 Foundation
Re.f
brass
1 2 E 4 5 6 7 -] 9
1 Wihapur Stone 129501 1750 129500x1750x5= | 77700600 | 1000 060
Gat No., 11.....3750
1231/6
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The said total amount of Rs. 1210835350/-(Rupees ane hundred and twentyone crore elght
lakh thirtyfive thousand) be paid into Government account and a sum of Rs 77,70,060/- (Rupees seventyseven
lakh seventy thousand sixty] be paid into District Minerals Foundation Fund account — AJC Bank of
Maharashtra account no. 60355350806 within eight days and the challans and receipts for the payments be
submitted to this office. If the said amounts are not paid to the Government within the stipulated time the said
amounts will be recovered as per provisions in the Maharashtra Land Revenue Act 1966 which may be noted.
It may also be noted that a criminal offence will also be filed against you.

5d/-
Dr Shailaja Patil
Tehsildar Kadegaon

To
Shri Aravind Marut| Yadav, Res Mervewadi, Tal. Karad, Dist Satara

Copy to: Talathi Wihapur

This order may be served on the person concerned and acknowledgement with date of receipt
be forwarded to this office. It may also be ensured whether the person concerned has paid the said amounts
to the Government within seven days and a charge on the 7/12 may be noted and the 7/12 may be submitted
to this office.

Copy: Respectfully submittéd to Dy Divisional Officer, Kadegaon for Information.
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Gaav Namuna 6

Register of Mutation Entries (Mutation Table)

Rule 10 of Maharashtra Land Revenue Record of Rights and Registers (Preparation and
Maintenance) Rules, 1971

Village :- Vihapur Taluka :- Kadegaon District :- Sangli
Registration No. | Nature of Right Acquired | Impacted S. No. & | Name and Initials of
Sub Part the officer and
remark

4575 Mutation Categaory : 1231 /6 Copy of order
Unregistered (Approved) Kra./GounKhanij/
Entry Type : Order and Kaavee706/22 Dt
document Total :- 1 08/08/2022 of Hon.

Date of Mutation: 19/01/2023
Date of Intimation: 16/01/2023
Officer: Tehsildar

Order No. : Kra.Minor
Minerals/Ka vi./ 706/22

Date of Order: 08/09/2022
Order of Tehsildar, Kadegaon ,
no. Minor Minerals/Ka Vi./
45/22

Order of Tehsildar, Kra.Minor
Minerals/Ka Vi./ 706/22

dt: 08/09/2022 said:

Gat 1231/6 mentioned in
adjacent column is in Wihapur
and included in the mining plan,
Account holder In the Gat
Aravind Maruti Yadavhas done
excess excavation of 129501
brass minar mineral and is liable
to pay Rs 1210835350/ in the
Government account and Rs,
77700060/- in the District
Minerals Foeundation Fund account
within 7 days of receipt of order. It
I5 to be verified whether these
amaunts have been paid In the
respective accounts and if not pald
charge is to be created on the
concerned 7/12 and other rights.
The arder has been served on the
concerned holder Shri Aravind
Maruti Yadav on 15/11/2022. He
has not paid the said amounts il
today, 19/01,/2023, and therefore,
a charge for Rs 1210835350/ for
arrears of royalty payable to the
Gavernment and arrears of Rs.
77700060/- in the District
Minerals Foundation Fund account
has been noted as per the order.

Tehslidar, Kadegaon
seen. Entry certified.

{Rameshwar Trimbak
Jaybhaye}

Circle Officer:-
Shalgaon

Taluka: Kadegaon
District: Sangli
Dt:22/01/2023
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Date of notice served on concerned
persons: 19/01,/2023

Date of recording mutation:
22/01/2023

(KANSE SHIVAII LAXMAN)
Village Revenue Officer,
Vihapur Taluka Kadegaon Dist

Sangli
Rs 15 received as fee for this certified copy Sd/-
Dt. 23/12/2025 (Mame: Komal Ramesh Kharmate)
Code:2735001804325000001220253890 Village Reveneue Officer

Wihapur, Tal: Kadegaon , Dist Sangli

https://mahaferfarl. enlightcloud.com/DDM/Copyof Report_6D 12/23/2025
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 0231-2652952 == Maharashtra Pollution
0231-2660448 - Control Board, Udyog
Fax: 0231-2652952 Bhavan Building, Near

Website: http:/impcb.gov.in A AT /Y Collectarate Office,
Email: rokolhapur@mpcb.gov.in o P~ Kolhapur - 416 D02
ORANGE/S.5.1 (064) Date: 27/04/2023

Neo:- Formatl.0/RO/UAN
No.0000161615/C0/2304001892

To, U

AK SUPPLIERS {{
1229, VIHAPUR =2

TAL. KADEGAON, DIST. SANGLI. (o

Sub:  Granted Consent to Operate under Orange Category
Ref:  Application UAN No.0000161615

Your application No.MPCB-CONSENT-0000161615 Dated 07.02.2023

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pallution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the fallowing terms and conditions and as detailed in the schedule LIL &IV
annexed to this order;

1. The consent to operate is granted for a period up to 30/04/2027

2. The capital investment of the project is Rs.0.39 Crs. (As per undertaking
submitted by pp )

3. Consent is valid for the manufacture of:

Maximum

Product ity

Products
1 |STONE METAL 10000 | Ton/M

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted (in
cMD)

1. |Trade effluent 0 As per Schedule-1| Not Applicable
2. |Domestic effluent 03 As per Schedule-1|On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

SrNol Description Standards to | Disposal Path

Description of stack/  Number of Standards to be
Sr No. Stack-No- source SIa;k | achieved

6. MNon-Hazardous Wastes:

AK SUPPLIFRS/COMIAN N MB A.rNNECMTAAANTETEY T (el fd TRAERM 097 M8 AT 08 A6 =8 oo b
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SrNo | Type of Waste | Quantity. UoM Treatment Disposal
1 |Stone Dust 1 Ton/M

Sale to Brick Manul‘acturr

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:
Categary No./ Type Quantity UoM Treatment Dispasal
8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.
9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.
10. The applicant shall make an application for renewal of consent 60 days prior to date of
. expiry of the consent. {Operate/Rerewal)
edirr i . Signed by 1) 5 Salonkhe
= | Dol ases| Reghnal Offiecr
? _' bE Emisl Faw aepid asmy bsobqli ool
) 2000 Maharashitrs Polletion Contral Board
. 5= _" ‘___‘:' n-.k.-:h.qﬂrmi_]_.pn'ln
E2alTI0A MEL042T0E0N I 151

Received Consent fee of -

Sr.No, AmountiRs.} Transaction/DR.No. ~ Date Transaction Type 2
1 3000.00 |[TXN2303004237 27(03/2023|Online Payment

|_ 2 9000.00 |[TXN2304002735 lEWMRDH Online Payment
Copy to:

1. Sub-Regional Officer, MPCB, Sangli

- They are directed to ensure the compliance of the consent conditions.
. 2. Chief Accounts Officer. MPCB,Slon, Mumbal

"

Ak SUHPE FRS/AIVIIAN Na MBCR-FONSFNT-O0NM0TRTETSndos:ld PHLA55G (27027073 1240307 sml
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SCHEDULE-|
Terms & conditions for compliance of Water Pollution Control:

A] Generation - As per your application the treated effluent generation Is Nil.
B] Treatment - NA
C] Disposal - NA

A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.3 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

5r:No Parameters Standards {mg/l)
1 Suspended Solids Mot to exceed 50
2 BOD 3 days 27°C Not to exceed 30
3 COD Mot to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety cof the operation thereof

The Applicant shall comply with the provisions of the Water (Prevention & Control of

Pollution) Act, 1974 and as amended, by Instaliing water meters and other provisions
as contained in the sald act:

Water consumption quantity

gr. No. FPurpose for water cansumed (CMD)

1 Industrial Cooling, spraying in mine pits 3.00
; or boiler feed ;
2, Domestic purpose 0.50
3 Processing whereby water gets polluted 0.00
x & pollutants are easily bicdegradable §
Processing whereby water gets polluted
g & pollutants are not easily 0.00
bicdegradable and are toxic
5  |Gardening 0

The Applicant shall provide Specific Water Pollution contral system as per the
conditions of EP Act, 1986 and rule made there under from time to timef
Environmental Clearance/ CREF guidelines.

0. [ s id. ik Bm
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SCHEDULE-I)
Terms & conditions for compliance of Air Pollution Control;
Mot Applicable

SCHEDULE-1I
Details of Bank Guarantees:

Consant
5r.

N | (C2E[ - Amt of BG ~ Submission " Compliance = Validity

€20 | Imposed Perfad i L Perlod Date
fC2R)

Towards O & M of
Pollution Control
5 ; System & r
11 CTaQ 25000/~ |'Within 15 Days Compliance of Continuous 3L.12.2027
Consent
Conditions

The above Bank Guarantee(s) shall be submitted by the applicant .irl favour of
Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent,

BG Forfeiture History

Amount of =3 Amount of | Reason of
BE Submission Purpose 8G BG

imposed Period of 86 Forfeiture ' Forfeitiire

NA

Consent

SI0.  e2E/C20/C2R)

BG Return details
Stno. Consent (C2E/C20/C2R) BG Imposed Purpose of BG.  Amount of BG Returmed |

-
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10.

11.

12,

SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall prefarably ba LED based

The PP shall harvest rainwater from roof tops of the bulldings and storm water drains to

::{ha;rge the greund water and utilize the same for different industrial appiications within
e plant

Conditions for 0.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b} Industry should provide acoustic enclosure for control of noise. The acoustic enclosure)
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambéent noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢} Industry should make efforts ta bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufaclurer,

€) A proper routine and preventive maintenance procedure for DG set shouid be set and
follawead in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure,

g) The applicant should not cause any nuisance in the surrounding area due o operation of
D.C. Set,

h) The applicant shall comply with the notification of MoEFCC, India on Envirenment
(Protection} second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding nolse limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance | pollution. The agplicant shall take
necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or conirol
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

The Board reserves the right to review, amend. suspend. revoke this consent and the same
shall be binding upon you.

The industry shall submit quarterly statement in respert of indusiries abligation towards
consent and pollution control compliante’s duly supported with documentary evidences
(format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to the
MPCH.

The industry shall achleve the Natlonal Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.200% as amended.
This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

The industry shall ensure replacement of pollution contreol system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof,

AK SUPPLIERS/COMAN No. MPCB.CONSENT-0000161615Andus-1d. 204559 [77-04-2023 13:03:01 om)
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14,

15.

16.

17.

18,

19,

20.

21

22.
23,

24.

5.

26.

27.
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You shall operate OCEMS installed for source emission round 'Q" clock and transmit data
enling to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
ambient alr quality monthly/quarterly. You shall canduct Dioxin furan menitering by third
party NABL Accredited agency ance in year and submit report to Sub Regional Officer,

You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation,

Whenever due to any accident or other unforeseen act or even, such emissions bocur or is
2pprehended to occur In excess of standards laid down, such Information shall be farthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stonped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control faciiities installed to maintain compliance wilh the terms and condillons of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

The industry shall recycle/reprocessireusefrecover Hazardous Waste as per the provision
contzin in the Hazardous and Other Wastes (M & TM) Rules 20186, which can be recycled
Iprocessed /reused /recovered and only waste which has to he incinerated shall ga to
Incineration and waste which can be used for fand filing and cannot be
recycled/reprocessed ete. should ao for that purpose, in order to reduce load on incineration
and landfll site/environment,

An inspection book shall be opened and made available to the Board's officers during their
visit to the applicant.

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or atherwise transpart the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board.

Separate drainage system shall be provided for collection of trade and sewage effluents,
Terminai manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effiuent shall be admitted in the pipes/sewers downsiream of the
terminal manholes. No effiuent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
efifuents from the factory.

The industry shouid not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise lavels fram its own sources
within the premises so as to maintain ambient air guality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (&) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 o.m. and § a.m,

You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises,

The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection tofand for
use of the Board's Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as 5-1, 5-2, etc. and thesa shall be painted/ displayed to
facilitate identification.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions, The Applicant shall obtain prior consent af the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition therein
The applicant shall install a separate metar shawing the consumption of energy for
aperation of domestic and industrial effluent treatment plants and air pollution contral
system. A register shawing consumption of chemicals used for treatment shall be
maintained,

AK SUPPLIERS/CO/UAN No.MPCR-CONSENT-ANAMTETET & (lndonbed TAASES 19T A8, 5053 T9AT A1 ma b
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34.
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plantation. The applicant shall submit a yearly statement by 30th September every year on
Svehebie Open plol ares, numbar of threas SGivivang a5 oo 3350 March of the year ond

number of trees planted by September end,
fhe Board reserves its rights to review plans, specifications or other data relating to plant
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disposal of sewage or trade effluent or in connection with the grant of any consent

T F

The firm shall submit to this office, the 30th day of September every year, the Environment
alatement Heport 1o ne nnanciet y’EET' enmng 3450 Marcn in Ine prescnces runm-y as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1982,

You should monitor effluent quality, stack emissions and amblent air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agenty once in every year and submit report to Sub Regional Officer.

The Board reserves Its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation finciuding the change of any control
equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay Lo the Board for the services rendered in this
Behalf,

You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or aiteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
marnufacturer so 3s to ensure the compliance of standards and safetv of the operation
thereof,

You shail strictly comply with the Water [DECDP] Agt, 1078, Al (PLOM Acs 1087 and
Environmentai Protection Act, 1986 and industry specific standard under EP Rules 1986
wiuch aic avanatee on MPCD website (www.mpch.govin):

- You shall create the Environmental Cell by appeinting an Environmental Engineer and

Chemist for looking after day-to-day activities refated to compliance of CCA.

Youi chauld comply with the Hazardous and Other Wastes (M & TM) RAylec 7016 | Rin Madical
Waste Management Rules, 2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardoue and Other Wastes (M & TM) Rulec, 201€ for the precading year in Farm-1V by
30th june of every year

Tou snoula comply with the Hazardous and Uther Wastes (M & TM) Fuies, 2016 , pio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6{5) & 20(2) of
Hazardous ana Uther Wastes (M & IM) Rutes, 2016 for the preceding year in rorm-iv by
30th June of every year

This certificate s digitally & electronically signed

AN SUPPLIFRSICTNIAN Na MB RCANSENTONNNTETE TS Iadime. s TAASE6 17704030731 1240101 mmi
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 0231-2652952 Maharashtra Pollution
0231-2660448  Maeay Control Board, Udyog
Fax: 0231-2652952 ——— Bhavan Building, Near
Website: http://mpch.gov.in iy Collectarate Office,
Email: rokolhapur@mpeb.gov.in =~ N4 PA Kolhapur - 416 002
ORANGE/S.5.1 (064) Date: 24/04/2024
No:- Formatl.0/RO/UAN

No.0000201336/CR/2404001754

To, \ly [ E .4
M/s. ATHARV STONE CRUSHER IF 44
Survey No.1231,Vihapur , \ﬁ et i A el
Tal ;- Kadegaon, Dist:-Sangli . I.'i = '.*"",—'

Sub:  Granted Renewal of Consent to operate with Expansion under
Orange Category .

Ref: 1. Earlier Board has granted consent to operate vide No. Format1.0/RO/UAN
No.0000135628/C0/2208001488 dtd. 30/08/2022 and same Is valid up to
30/08/2024

2. Your application vide No. 0000201336 .

Your application No.MPCB-CONSENT-0000201336 Dated 04.03.2024

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the
schedule I, 11, Il & IV annexed to this order:

1. The Renewal of Consent to operate with expansion is granted for a period up
to 30/04/2028 .

1. The capital investment of the project is Rs.0.2841 Crs. (As per C.A Certificate
submitted by industry Existing Cl is-Rs. Crs + Expansion/increase in C.I. - Rs.
Crs)

3. Consent is valid for the manufacture of:

5r Maximum

No | Product Quantity uom
Products
1 |STONE METAL [ 2000 | Ton/M

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
' : Permitted (in

SriNo| Description CMD]J Standards to Disposal Path
1. [Trade effluent 0 As per Schedule-l |Not Applicable
2. |Daomestic effluent 0.5 As per Schedule-1|On |and for gardening

5. Conditions under Air (P& CP) Act, 1981 for air emissions!

ATHARV STOMNF CRISHERICEMTAN Na MPrCR.CONSFNT.NAMNINTITRIAdua.dd R417 I74.04.7074 AT 5-80
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SrNo. Stack No. Pescription of stack /
source

Number of

Stack

sraj_'ida rds to ba
-achieved

NA

. Non-Hazardous Wastes:
Sr No Type of Waste Quantity UoM Treatment Disposal
1 STONME DUST 200  |Ton/M NA by Sale

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Category No./ Type

Quantity UoM Treatment Disposal

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. The applicant shall make an application for renewal of consent 60 days prior to date of

expiry of the consent. (Operate/Renewal)

s 2| Sigaed by ], %, Saluakhe
i | Megnenal Oilioer
2 2 P wnnd e Ischall ook,

| Mzharashtes Polletion Control Board
| h-!lﬂﬁ'l.i[llmwm

B3b2sl MRe0424URI8 12 15T

Received Consent fee of -
Sr.No Arﬁauntfﬁé.} Trﬂnsﬂﬂt’nnmﬁ.ﬁ'u.
450000 |TXN2403000463

Date |~ Transaction Type
04/03/2024|0Online Payment

Copy to:

1. Sub-Regional Officer, MPCB, Sangli

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

ATHARY STONF CRUSHER/CR/LLAN No. MPCRE-CONSENT-AOM0 701 3360ndus-1d, 644 2 12 4:04-2024 03:15:5%
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SCHEDULE-}
Terms & conditions for compliance of Water Pollution Control:
A] Generation - As per your application the treated effluent generation is Nil,
B] Treatment - NA
C] Disposal - NA

A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.5 CMD of sewage.

Bl The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Parameters ~—— Standards (mg/i)
1 Suspended Solids Mot to exceed 50
2 BOD 3 days 27°C Not to exceed 30
3 coD Mot to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension ar
addition thereto,

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof,

The Applicant shall comply with the provisions of the Water (Prevention & Contral of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained In the said act:

Water consumption quantity
{CMD)

Sr. No. Purpose for water consumed

1 Industrial Cooling, spraying in mine pits . 0.50
" |or boiler feed )

2. |Domestic purpose 1.00
3 Processing whereby water gets poliuted

& pollutants are easily bicdegradable i
Processing whereby water gets poliuted

4, |& pollutants are not easily 0.00
biodegradable and are toxic

5. |Gardening 0

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.
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STHEDULE-N

Not Applicable

SCHEDULE-N
Details of Bank Guarantees:

Sr Consent
= (C2ES | Amtof BG = Submission 3 Compliance Validity
No 'czo ' imposed . Perlod fHTposalor B - = partod Date
4 fC2R}
Towards O & M of
Pollution Control
; System &
1 C2R | Rs 50.000/- | within 15 Days Compliance of Continuous | 30/04/2028
Consent
Conditions
**Existing BG obtained for above purpose if any, may be extended for period of

validity as above.
BG Forfeiture History
Amount of Amount of Reason of

BG 8G 8G
imposed Reros of BG 1 | Forteiture Forfeiture .

NA
BG Return details
Srao. Consent (C2E/C20/C2R} BG imposed Purpose of BG - Amount of BG Returned

Submission Purpose

Consent

SN0 | (e 2EIC20/C2R)

CTOE HTIEH
- PVARFE AE RS WAS

Page 4ol 7
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9.

10.

11.

1.

ATHARV STOME CRUSHER/CR/UAN No MPCE-CONSENT-0000201336/Indws-1d. 6442 [24-04-2024 03:15:59

SCHEDULE-IV
General Conditions:
The Energy source for lighting purpese shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

bl Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (&) Insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosurefroom and then average.

c} Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be cperated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the natification of MoEFCC, India on Environmeni
{Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

The non-hazardous sofid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The apglicant shall take
necessary permissions from civic authorities for disposal of solid waste,

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluentfemissions or hazardous wastes or control
equipments provided for without previous written parmission of the Board. The Industry will
not carry aut any activity. for which this consent has not been granted/without prior consent
of the Board.

The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon yaou.

The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance’s duly supported with documentary evidences
(format can downloadad from MPCB official site).

The industry shall submit official e-mail address and any change will be duly infermed to the
MPCB,

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.
This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereaf.

Pl as T «F %
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18.

19,

20.

21,

22.
23,

24,

5,

26,

27.
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You shall operate OCEMS installed for source emission round *Q' clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
amblent air quality monthly/quarterly. You shall conduct Diaxin Furan monitoring by third
party NABL Accredited agency once in year and submit report to Sub Regional Officer.

You shall ensure collection, and segregatien of BMW regularly to treat and dispose Off within
48 hrs from generation,

Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur In excess of standards lald down, such infarmation shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Depariment of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution contral equipments, the production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, cantral
production to abide by terms and conditions of this consent,

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
[processed freused jrecovered and only waste which has to be incinerated shall go to
incineration and waste which tan be wused for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in erder to reduce load on Incineration
and landfill sitefenvironment.

An inspection book shall be opened and made available to the Board's officers during their
visit to the applicant.

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board.

Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effiuent shall find its way other than in designed and provided
collection system.

Meither starm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premisaes so as to maintain ambient air quality standard in respect of nolse to less
than 75 dB (A) during day time and 70 dB (A) during night time, Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

You shall ensure that fugitive emissions from the activity are controlied so as to maintain
clean and safe environment in and around the facility premises.

The applicant shall provide ports in the chimney/{s) and facilities such as ladder; platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board's Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, 5-2, etc. and these shall be painted/ displayed to
facilitate identification.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto
The applicant shall install a separate meter showing the consumgption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
systam. A register showing consumption of chemicals used for treatment shall be
maintained.

ATHARV STONE CRUSHERJCR/UAN Mo.MPCE-CONSENT-0000201336/Indus-1d. 6442 (24-04-2024 03:15:59 -
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28. The applifanr. shall bring minimum 33% of the available open land under green coveragef
nlan!tannn. The applicant shall submit a yearly statement by 30th September every year pn
available open plot area, number of trees surviving as on 31st March of the year and
number of trecs planted by September end,

29. The Board reserves its rights to review plans, specifications or other data relating to plant
setup lor the treatment of waterworks for the purification thereot & the system for the

disposal of sewage or trade effluent or In connection with the grant of any consent
conditions,

30. The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM.V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1682,

31. You should monitor effluent quality, stack emissions and ambient air quality
monthiyfquarterly. You shall conducl Dioxin Furan monitoring by Lhird parly NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

32, The Board reserves its rights to vary all or any of the condition in the consent, If due to any
tachnological improvement or otherwise such variation lincluding the change of any control
equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of envirenmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shail pay to the Board for the services rendered in this
behalf,

324, You shall obtaln necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pallution conkrel system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thersof,

35 You shall strictly comply with the Water (PS&CP) Act, 1874, Air (P&CP) Act, 1981 and
Envirenmental Protection Act, 1986 and industry specific standard under EP Rules 1966
which are available on MPCB website (www.mpchb.gov.in}.

36. You shall create the Environmental Cell by appointing an Envircnmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 . Bio Medical
Waste Management Rules, 2016 and submit the Annual Returns as per Rule 6(5) & 20{2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-iV by

30th June of every year

This certificate is digitally & electronically signed

ATHARY STAME FRUSHED IFRIIAN Ma MDFEAABECUT AAAATAT I8 liodus B F445 I8 Re SR8 e am @ E
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 0231-2652952 T Maharashtra Pollution
0231-2660448 Hiiod Control Board, Udyog
Fax: 0231-2652952 - Bhavan Building, Near
Website: http://mpcb.gov.in ALy Collectarate Office,
Email: rokolhapur@mpch.gov.in e | L Kolhapur - 416 002
ORANGE/S.S.I (0O64)/ Rev. ORANGE/I.S./(161) Date: 24/07/2025

No:- Formatl.0/RO/UAN
No.0000248797/CR/2507002987

Mo SM SUPPLIERS, ‘%r' |.iI:E SEE
'.\ f -
W

GUT NO 1221,VIHAPUR,
TAL KADEGAON,DIST SANGLI.

= srrrpe e

e
L 2 S
1 T ¥

Sub: Renewal of Consent to Operate.

Your application No.MPCB-CONSENT-0000249797 Dated 06.06.2025

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Centrol of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
{Management & Transboundary Movement) Rules 2016 s considered a2nd the consent is
hereby granted subject to the following terms and conditions and as detailed in the
schedule 1, 11, Il & IV annexed to this order:

1. The consent to renewal is granted for a period up to 28/02/2035

2. The capital investment of the project is Rs.0.39 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Maximum

Product Quantity

Products

1 |Stone Metal and Washed Sand 10000 Ton/M
{ Without stone mining activity. )

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr Permitted (in

No CMD) -

Description Standards to Disposal Path

Recycle 100% to
achieve ZLD

2. |Domestic effluent 0.2 As per Schedule-l{Soaked in soak pit
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack  Description of stack Numberof = Standardsto be
No. No. J source Stack : achieved

As per Schedule -l

1. |Trade effluent 50 As per Scheduie-|
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Non-Hazardous Wastes:

<. No, Type of Waste Quantity UoM| Treéatment| =~ Disposal
1 Mud ] «MA--Sale Sale to Brick Manufacturer

10.

11
12.
13,

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste;

Category No./ Type | Quantity UoM Treatment Disposal

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be canstrued as exemption fram aobtaining necessary NOC/
permission from any other Government autharities.

The applicant shall comply with MPCB and CPCB guidelines for siting criteria and air
poliution mitigation of stone crusher.

The applicant shall abtain permission of DISH.
Industry shall not use ground water without permission of CGWA.

The applicant shall make an application for renewal of consent 120 days prior to date
of expiry of the consent. (Operate/Renewal)

Thic consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misieading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent,

Sagned by Mr Nikhil N R
Reyaonal CHincer

5% . Fasr vmal vepy ehalp o,

feb st Muharashie Pollution Control Roard
UTT L wekolhapipiimmpehgov in

Sgesapol N0 20 DRIEOR 15T

Received Consent fee of -

Sr.No Amount(Rs,). Transaction/DR.No., ~ Date || Transaction Type
1500.00 |TXN2506001373 07/06/2025 |Online Payment
Amount of Rs 6000 from fee of Rs 7500 paid with earlier application UAN
0000231302 is considered.

Copy to:

1. Sub-Regional Officer, MPCB, Sangli

- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Qfficer, MPCB, Sion, Mumbal

L.-“ummmmmmnmmﬂm TTIISZ aml
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SCHEDULE-!
Terms & conditions for compliance of Water Pollution Control:

As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 5.00 CMD consisting of Primary (Primary Clarifier/Primary
Settling Tank), Sludge treatment (Sludge drying bed) for the treatment of 5.0
CMD of trade effluent.

The Applicant shall operate the effiuent treatment plant (ETP) to treat the trade
effluent and recycle the entire treated effluent into the process for various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

NA

The 100 % treated effluent shall be recycled . In no case, effluent shall find its
way for gardening / outside factory premises.

As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.2 CMD of sewage.

The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards,

Parameters: Standards (mg/l)

1 Suspended Salids Mot to exceed 50
2 BOD 3 days 27°C Not to exceed 30
3 COD Not to exceed 100

The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

The Boarg reserves its rights to review plans, specifications or other data relsting to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board ta take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so 3s to ensure the compliance
of standards and safety of the operation thereof.

TP IF RS R ITEN W P CH - CORSERT-D000 A TS TTTAdus-18 ZUA5S7 (J8-07-J025 151152 pm) =
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5,

6.

The Alpplicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions

Sr- No.

as contained in the said aci;

Purpose for water consumed

Water consumption quantity

(CMD} _

1 Industrial Cooling, spraying in mine pits 7.00
" |or boiler feed :
2. |Domestic purpose 0.30
3 Processing whereby water gets polluted 0.00
' & pollutants are easily biodegradable ’
Processing whereby water gets polluted
4, & pollutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 0

The Applicant shall provide Specific Water Peollution contro! system as per the
conditions of EP Act, 1086 and rule made there under from time to timef
Environmental Clearance/ CREP guidelines,

P T Miais

4 = TA
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&M SUPPLIERS/CR/UAN No.MPCE-CONSENT-0000249797/Indus-1d. 204557 (24.07-2025 12:11:52 pm)

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control;

1. As per your application. you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

Stack 'APCSystem|  Stack - Type Suiphur

No Source provided/pro . Helght{in of || Content{in Poliutant Standard
: pased mitr) Fuel o)

- MA -
Quantitative Standards for the SPM:Suspended particulate matter shall be measured 3 to

10 meters from any process equipment of a stone crushing unit shall not exceed 600
Ha/M3.

The Applicant shall provide Sgecific Air Pollution control equipments as per the conditions
of EP Act, 1986 and rule made there under from time to time/ Environmental Clearance |
CREP guidelines.

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
repiacement/alteration well before its life come to an end or erection of new poilution
contral equipment.

The Board reserves its rights to vary all or any of the condition in the consent, If due to any
technologica! improvement or atherwise such variation (including the change of any control
equipment, ather in whole or in part is necessary).

A} Installation and Operations of Stone Crushing Unit:

1, Stone crusher unit shall install adequate pollution control measures including erection
of G.I./M.5. sheet cover and sprinklers before commencement of crusher.

2. Crusher shall covered and water sprinkiing system shall be provided on crusher to
suppress dust generated due to material handling / loading / unioading activity.

3. Screen classifier shall be adequately covered by G.I/M.5 sheet to prevent the
emission into the atmosphere due to screening / grading activity.

4. All corveyor belts shall be adequately covered by G.1./M.5. sheet only.

. Regular wetting of roads shall be carried out to suppress the ground level dust within
the premises to control the air beme dust emission due to wind velocity.

6. Al spproach roads and ramps shall be melalled.

7. Curtain or wall shall be provided surrounding the stone crusher.

B. Display Board shall be provided at the entrance of the stone crusher indicating survey
no., name, & address of the owner and the unit.

9. Fine dust generated due to screening / crushing / grading shall be disposed off
sclentfically.

B] Air Pallution Cantrol Measures:

1. Dust containment cum suppression system for the equipment i.e. main crusher / jaw
crusher, vibrating screen etc. shall be provided to limit emissions as below.

2. Construction of wind breaking walls especially at charging hopper & crushing place
shall be provided to limit emissions as below,

3, Construction of metalled roads within the premises shall be provided. Regular wetting
of the ground within the premises shall be carried out.

4, Tree plantation along the periphery inside boundary of the stone crusher premises
having minimum width 5 meters, on all sides shall be developed.

5, The foliage of the trees shall adequately cover area up to about 20 mtrs. height.

Aass @ a0 Bk
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C) Miscellaneous:

1, Stone crusher unit shall strictly comply National Ambient Air Quality Standards, 2009.

2. The Project Proponent shall provide adequate water treatment and disposal facility
from generated effluent from their activity, They shall comply with the provisions of
Water (Prevention and Control of Pollution) Act, 1974.

3. The praoject proponent shall provide adequate Air Pollution Control arrangemeant at the
source. They shall comply with the provisions under the Air (Prevention and Control of
Pollution) Act, 1981,

4 The remediation and restoration measure shall be taken by the project proponent in
case of any environmental pollution In the surrounding area due to emission / effluent
in excess of the standards being emitted / discharged into the environment and
violation of Consent conditians and thereby causing environmental pollution.

SCHEDULE-N
Details of Bank Guarantees:

Consent
(C2E/ 'Amt of BG  Submission Compliance = Validity
€20  Imposed |  Pariod PR Period Date

5r.
Ne

fC2R) 5
1 C2R 25000 15 days

compliance of
consent conditions

covering of
canyeyor belts by
GI/MS sheets and
carry thick
plantation along the
perlphery
The above Bank Guarantee(s) shall be submitted by the applicant in favour of

Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent.

if the above Bank Guarantee Is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCR/AS(T)/Circular/B8-240229FTS0122

BG Forfeiture History

cantinuaus 30.6.2035

2| cam 25000 15 days 1 month 30.6.2035

: X \"Amount of ~Reasonof
Consent | Submission Purpose BG 8G

S, (C2E/C20/C2R} || Period 9fBG . corfeitura  Forfeituré

BG Return details
Srno. Consent (C2E/C20/CZR) BG imposed Purpose of BG - Amount of BG Returned

e €1 1054 (EREIFBATAN M. MBER-CONSENT-0000249797 indus-id. 204557 (24-07-2025 12:11:52 pm) trama & af 11
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ECHEDULE-IV
General Conditions:

The Eniergy source for lighting purpose shall preferably be LED based

'I'h'F:' PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the grouncd water and utilize the same for different industrial applications within
the plant

Conditions for D.G. Set

a) Meise from the D.G. et chould be controfied by providing 2n acoustic enclasure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for cantral of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the amblent noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of nsertion loss will be done at different peints at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside [ndustrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use,

f) D.G. Set shall be operated only in case of power failure.

g) Tne applicant should not cause any nuisance in the surrounding area due to operation of
D.G. 5et.

h) The applicant shall comply with the notification of MoEFCC, India on Enviranment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
a2mendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

The non-hazardous salid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so 3s not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

The applicant shall rot change or alter the quantity. quality. the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
squipments provided for without previous written permission of the Board. The industry will
nol carty out any activity, for which this consent has not been grantediwithout prior consent
of the Board.

The Board reserves tha right to review, amend, suspend, revoke this consent and the same
shall be binding upon you,

The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance’s duly supperted with documentary evidences
{format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly infarmed fo the
MPCB.

. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated, 18.11.2009 as amended.

C ThAC e Mo 7wl .0
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11,

12.

13.

14,

15

17

18,

18,

20.

21,

22,

This cansent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities,

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

You shall operate QCEMS instalied for source emission round "0' clock and transmit
data online to CPCB and MPCB server. You shall also maonitor effluent guality, stack
emissions and ambient air quality monthly/quarteriy. You shall conduct Dioxin Furan
moenitaring by third party NABL Accredited agency once in year and submit report to
Sub Regional Dfficer.

You shall ensure collection, and segregation of BMW reqularly to treat and dispose Off
within 48 hrs from generation.

Wheneaver due to any accident or other unforeseen act or even, such emjssions occur
or Is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Heaith
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an aiternate electric power source sufficient to cperate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM] Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in arder to reduce load an
incineration and landfill sitefenvironment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise
transport the Bio Medical waste for any other purpose without obtaining prior written
permission of the MPC Board.

Separate drainage system shall be provided for collaction of trade and sewage
sffluents. Terminal manhcles shall be provided at the end of the collection system with
arrangement for measuring the fiow. No effiuent shall be admitted in the pipesisewers
downstream of the terminal manhales. No effluent shall find its way other than in
designed and provided collection system.

Meither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factary.

The industry should not cause any nuisance in surrounding area.

510, 7= LRI P Saan @ Al 10
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23, The industrvl shall take adequate measures for control of noise levels fram its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day

time is reckened in between 6 a.m. and 10 p.m. and night time s reckoned between
10 p.m. and & a.m.

24, You shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney({s) vents attached to various
sources of emission shall be designated by numbers such as 5-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

26. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Beard to take steps
to establish the unit or establish any treatment and disposal system or an extension or
atidition thereto

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

28. The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
315t March of the year and number of trees planted by September end.

29, The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant af any
consent conditions.

30. The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescrined FORM-V as per the provisions of Rule 14 of the Environment {Protection)
{second Amendment) Rules, 1992.

31. You should monitor effluent quality, stack emissions and ambient air quaiity
monthly/quarterly. You shall conduct Dioxin Furan monitaring by third party NABL
Accredited agency ence in every year and submit report to Sub Regional Officer.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation {including the change of
any control equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay 1o the Board for the
services rendered in this behalf.

34. You shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
pperation thereof.

eI TN WA AT CONSER T OO S TTRaus-18.J06557 140-07-2085 11Isd pm] Sanh M al 0
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35.

36.

37.

You shall strictly comply with the Water {P&CP} Act, 1974, Alr (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in),

You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities refated to compliance of CCA.

You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2018 , Bio
Medical Waste Management Rules,2016 and submit the Annual Returns as per Rule
6(5) & 20(2) of Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding
year in Form-IV by 30th june of every year

This certificate is digitally & electronically signed

seld. = i ] Buna 10 A 10
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Government of Maharashtra

Village Form 7 ( Table of right)

{Rules 3,5,6 & 7 of Maharashtra Land Revenue Record of Rights and Registers (Preparation

Village :- Vihapur (568475)

and Maintenance) Rules, 1971}
Taluka :- Kadegaon

Survey No. and Sub Part: 1231/6

District :- Sangli

Nature of holding: Holder Category —1 Local Name of field

Area, Unitand tax: | Account Name of the holder  Ares tax  Po. Kha. Tenant, share and
Mutation other rights
No.

Unit of area Ha. 5128 Aravind Maruti Yadav  1.0000 Q.73 Name of the Tenant and

Are, 5q Mtr 4441 share

A Cultivable area Other rights

Rain Fed 1.00.00 Charge on the holding of
Penalty for minor
minerls
Satish Pandurang Vetal
and 5 others
Minor Minerals Charge
Rs.448432250/- dt.
17/01/2022(4414)(4441)
Other
Charge for Minor
Minerals arrears of
Government Bs
1210835350/~ + District
Minerals Foundation
Fund Rs 7770060/- for
Aravind (4575)

Total Cultivable Pending mutation : Na

Area 1.00.00

B) Pot Kharab No, of last mutation

Area 4575 Date 22/01/2023

Category A

Category B

Total Pot Kharab

Area 0.00.00

Tt iy fRaw

BRI

Old mutation no. (I} (1501){3665){3851)(4405) Boundary and survey

symbals
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Village Form 12 (Register of Crops)

Rules 3,5,6 & 7 of Maharashtra Land Revenue Record of Rights and Registers (Preparation
and Maintenance) Rules, 1971}

Village :- Vihapur (568475) Taluka :- Kadegaon District - Sangli
Survey No. and Sub part: 1231/6

Particulars of crops in the area Land not available | Remar
for cultivation k
Year | 5easo | Accoun | Cro | Nam | Irrigate | Non- Irrigatio | Type Area
n thead | p eof |d irrigate | n
Typ | crop d source
€
1 2 3 4 5 6 7 B 9 10 11
Ha Are | Ha Are Ha
5q 5q Are
Meter | Meter 5q
Mete
r
2023 | Entire Abandone | 1.000
-24 | Year d Mine

Note® The above entry has been taken from mobile app
"This document is available only for Government's internal action.
It may be noted that personal use of it will entail fine / Imprisonment
Date:- 22/11/2025
Sd/-
(Name: Komal Ramesh Kharmate)
Village Reveneue Officer

Wihapur, Tal: Kadegaon , Dist Sangli
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Government of Maharashtra
Revenue Department
Tehsil Office Kadegaon
Minar Minerals Branch

Tel No. 02347-243122 emall: tehsilkadegaon2 347 @gmail.com

Kra. Goun Khanij/Kaa Vee/ 332/24 date — 22/06/2024

Te

Hon. District Collector, Sangli
(Revenue Branch)
Sub. — Recovery R.R.C.

Reference:- Order of this officeno. Goun Khanij /Kaa vee/ 706/22 Dt 08/09/2022

Sir,

It is submitted in respect of the above that a fine of Rs 121,08,35,350/- (rupees one hundred
twentyone crore eight lakh thirtyfive thousand three hundred fifty) has been imposed on Shri
Aravind Maruti Yadav, res Merwewadi, Tal Karad, Dist Satara. As all the property of the said
defaulter is in Satara District a proposal at your level may please be sent to the office of Hon. District
Collector, Satara, for further action in respect of recovery of the said amount.

Yours faithfully

(Ajit Shelar)
Tehsildar Kadegaon
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Fufumity afawt wEme

famma. wit fagrgy A wEma adim 1z A 1231 Wi
stlge ST

TRIEARR AT Yo e FAT . 17/01/2022 Tt R, A qigi e @ wen we
e T, G . FE 5, WA g s SR 819 H9 Wid Fee s, 3
srerean. faeg o o gighT 3912 7 oG et e 1. e AL w0 A, wew 1
=rEm e uiE Foe JE S B 260520222 T N A6 o7 =R
TR AETEEE ST Hreren Sige @ L 14/07/2022 | 8/9/2022 TS AN F=
IO STl 16, P FERTe SN Y] e g - 24/08/2023 T
dE UE e gl fEEng W e A, 12316 aT 129501 @Rl e
¥. 121,08,35,350/- @ TR %, 77,70,060/-(Forean @it wiers) $8r amew wiie e e
1 WET AV TiE S 64 2020 © Ingsarael 59 2021 ¥ en o g e A 1230
87 15.26 ¥ S e Teied T . 1231/6 Faw 1.00 # SR SEEE) 4% ) g qa
ST U IRAATE W@ VA, TS, FSCR G FIVER] GFIE] ThR F F0 2 2
T} E AT A VTR A BT TR TEE e H18 ST T A

w1 BRI AT et ST ard PR AR AT R WA 2020 ™A FEe e
Tz A, 123) W SIEISE 6 ATRE 0@ HA 38, IeEAA FeaT eTE SR M
STTETH 3. TN TETAIT S WelewaTd qame e wre stwe faanm G989 aene
TRt T S arefee & S e g wrva steen mefaerm s arar L
IR T AT,

wie g fmrRr o owdmE @i e LI231 W WS 2020 A S
I WEUTeREl Wi WieRRl Bl 9rd FEE e T 1231 "EF 1,29.501 3 rEe
TGS e SETEEE e SRS R g9, AT 7 2020 4 IR
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W TETR WA SR awa vl smm awn . AR e
T AT S e A R 202022 ™A w1291 7 skt mErE g A e
ST A1 AR 2020 I [Eeted war T A ), At A i s
oIl e i i 2021-22 e AR 2020 ARG T S e
A ST M SR A R %, 121,08 HI2 T 4% e 9w, v amem
TE T 1231 WA T 2020 W ¥R Wt Fnaa o, anfE aredr ama an a wheene
FENCRIR e, WA 2021 W R AR Sf wtd w4 123]
TR SR 3R, e 3 B AR 2020 0 T v e w5
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Office of District Collector, Sangli
Minar Metals Branch

Email id: sanglimining@gmalil.com

No. Ma Ha/3/Khanij/ RR/ 1876/2025 Dt 31/12/2025

To

Sub-Divisional Officer, Kadegaon

Subject:- Unauthorised excavation in Gat no. 1231 at Mouje Wihapur, Tal Kadegaon

In respect of the above, the then Tehsildar, Kadegaon Dr Shailaja Patil has passed
order on 17/01/2022 levying penalty on Shri Satish Pandurang Vetal and Madhuri 5antosh Vetal , res
Surll, Taluka Karad, Dist Satara for unauthorised excavation at Mouje Wihapur. Shri Satish Pandurang
Vetal and Madhuri Santosh Vetal , res Surli, Taluka Karad, Dist Satara have made appeal to the then
Sub Divisional Officer Kadegaon, The said appeal has been partially upheld by the then Sub Divisional
Officer Kadegaon and passed order on 26/05/2022 directing Tehsildar Kadegaon to consider all
documents and legal aspects and pass just and equitable decision within two months. Accordingly,
the then Tehsildar Kadegaon Dr Shailaja Patil has passed penalty orders on 14/07/2022 and
08/09/2022 after re enquiry,

A report on this matter was asked for from the then Sub Divisional Officer Kadegaon. Accordingly,
the then Sub Divisional Officer Kadegaon has submitted report on 24/08/2023, It is observed from
the said order that, the then Tehsildar Kadegaon Smt Shailaja Patil has passed penalty orders in
respect of 129501 brass directing payment of Rs 121,08,35,350/- and Rs 77,70,060/- (District
Minerals Foundation). The then Sub Divisional Officer Kadegaon has informed that it is completely
wrong to levy penalty for only 1.00 Ha Are area on part owners In 2021 for Gat 1231/6 instead of for
excavation in 2020 in entire area of 15.26 Ha Are. The then 5ub Divisional Officer Kadegaon has said
Dr Patil has not taken into account the original panchanama, submissions and holders and caused
pre planned revenue loss to the government,

In view of the aforesaid facts it is observed that excavation in year 2020 was done when the area in
Gat No. 1231 . The Gat was sub divided after the excavation had been done. The then Tehslidar Dr
Patil has passed penaity order based on sub division of the Gat with retrospective effect. Order for
penalty by the then Tehslidar Kadegaon considering excavation in sub parts of the Gat No. is wrong.

There were 8 joint owners of Gat No. 1231 at Mouje Wihapur, Tal KAdegaon in 2020. According to
documents available unauthorized excavation of 129,501 brass has been done in the same period in
Gat 1231. The legal position is all joint owners are jointly responsible for excavation in year 2020.
The then Tehsildar Dr Patil has given effect to internal division of Gat No, 1231 in 2021-22. This
division can not be given retrospective effect from year 2020. In spite of this the then Tehsildar Dr
Shailaja Patil has considered the division of 2021-22 effective from year 2020 and imposed fine of Rs
121.08 crore on only one person Aravind Marutl Jadhav . In this matter Aravind Marutl Jadhav was
not a part owner of land Gat 1231 in year 2020. He has purchased land in Gat No. 1231 in March
2021 under a register purchase deed. It is observed from the above that Aravind Maruti Jadhav -
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who has been fined - was not a part owner of land in Gat 1231 in year 2020 when excavation took
place. There were B joint owners of Gat No. 1231 at that time, It is felt prima facie that the then
Tehsildar should have taken penal action on all of them. The penalty order passed by the then
Tehsildar is incomplete and faulty.

Therefore, penalty orders dt 14/07/2022 and 08/09/2022 in respect of minor mineral excavation,
passed by the then Tehsildar Dr Shailaja Patil be put under review as per Section 257 of Maharashtra
Land Revenue Act 1966 and amended orders be passed after re enquiry and a proposal for
departmental enquiry of the then Tehsildar Kadegaon Dr Shailaja Patil be put up to this office.

(Ashok Kakade , |.LA.S.)
Collector, Sangli



